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o GUWAHATI BENCH

IN THE CEN H{/\L ADMINISTRATIVE IRH}UN/\L

Origlnal Applicatlon No 203 of 1998 and series

Date of de(,lslon? This €hc 19th ddy of December 2000

" The Hon’ble Mr Justite D. N Chowdhury, Vk,e Chalrman

" The 'Ho'n‘ble Mr M.P. Singh, "Administrative Member

1. - o 0.A. N‘o-zos/'tgga

- Shri R.S. Pat"xak and | 423 others’

.i.v'fo Advocate8 Mr ]La Sarkar, Mr M. Chanda and
" Mrs S. Dekas

- versus .

Union of Indla and others .
By Advocatd Mr A. i)cb Roy, Sr. C. G. S C

2. QA No.’207/1998

Shri Hemendra Nath Sharma and 24 others

B f\dvocates Mr J.L. Sarkar, Mr M. Chanda and
MrsaS Deka.

T e ! _ versul - ' o : \

The Union bf India and others

“é Advocate. Mr. A, Deb- Roy, Sr. C.G. S. C A
% /;,, . o
- o.A.No;222/1998 o

. Shrl Bimal Kumax"‘ Chatterjece and 31 others

_ By-Advocates Mr J.L. Sarkar, Mr M. Chanda and
~ Mr S.\QAu\liherjee. . - ,

- vershs--

- The Union of India ‘and others
S 'ABy 'Advocate: Mr A..Deb Roy, Sr.. C.G.S.C. .

4 | - OANo.225/1999

. 'Shri Subratd Kumar Dhar and 23 others
- By Advocates Mr M. Chanda, Mrs U. Dutta and

. Mr G.N. Chakrabarty. .

R versus =

The Union of India and others

""By Advocate Mr A. Deb Roy, gr. C. G S.C.

L&

', ~...Applicants

- .....Respondents

o A.....Applicéqt'é'-

.....Responidents

. wApplicants

: ‘.....Respondents_ >

¢ .i...Applicants -

....Respondents -




 0.ANG. 268/1’999

Shrl V.S. Sarma and 86 others R

" By Advocates Mr B K Sharma and Mr. S Sarma. '

i versus - gy :

-.The Union of lﬂdia andﬁOthersf o .
- By Advocate Mt B. S Basumatary, Addl. C G s.C.

e 0. ANo, 312/1999

Shri Keshab Choudhury and 67 others

" By Advocates Mr D.Ks sthra, Mr A. Dutta and
~Mr- R. Agarwa o

- versus -

‘The Unlon of lndia and others -
_ 'By Advocate Mr B.C. Path'\k Addl C.G.S. C

. _' . f . OAN0372/1999

.'Smt Sunita Devi Bhuyan and 41 others

| By Advocates Mr J.L. Sarkar and Mrs S Deka. '

- versus o

' The Union of Indla and others .
By Advocate Mr BS Basumatary, Addl C G.S.C.

\m OAN0144/1999

ol
shrl Arun Chandra Chanda and 19 others

U Dutta.

vt -._g.:,._..:. w@\dvocates Mr- J.L. Sarkar, Mr M. Chanda and

- versus - :
'The Union of India and oth(,rs .

. By Advocate Mr A. Deb Roy, SR. CG SC

e OANo 194/1999 |

z;,‘f.,Shrl Bldhan Chandra Roy and 20 others

. | By Advocates Mr J.L. ‘Sarkar, Mr M.- Chanda,
. Mrs U. Dutta and Mr G.N. Chakrabarty

- versus =
“1 "The: Union of India and others _ :
" By Advocate:Mr A. Deb Roy, Sr C.G.S. c

v ' "‘0 A. No' 28.5’/1999

*"““Shrl Samir Ch. Kar and § others

‘ "lBy Advocates Mr ‘J.L. Sarkar;, Mr M. Chand'1,
- Mrs N.D. Goswami and Mr G.N. Chakrabarty.

- versus - »

The Union of lgdia and others SR
B Advocate Mr A, Deb Roy, Sr.‘c G

" .Applicants

...Respondents <

. Applicants
.."..'.Ré'spond‘e___n“t‘s '

~....Respondents -

.....Respondents
.. Applicants

“.~..Respondents -

...Applicants




3,

1. O.ANGS7T9/1999 oo liTiezis

Shri M.R. Chakrttborty and 78 others

By Advocates Mr J.L. Sarkar, Mr M. Chanda and
Mrs N.D. Goswati. 4

. .1 !
- versus -

The Union of Indid and dthers
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

12, 0.A.N0.442/1999

Shri A. Mahendra Kumat and 5 others
By Advocates Mt M. Chanda and N.D. Goswami.

- versus -
The Union of India and others

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

13.° 0.A.No.129/2000

Shri K. Bayan dnd 154 others

By Advocates Mt J.L. Sarkar, Mr M. ‘Chanda,
Mrs N.D. Goswdmi and Mr G.N. Chakraparty.

. - versus -
AR Tﬁg[“'i\/?\j,on of India and others
" AR el
¥ \\L‘L By}iAd, f&:ate Mr A. Deb Roy, Sr. C.G.S.C.
. . aoWf .
B ...:‘ . /'[, .
- L S 0.A.No.166/2000
\‘?.-"z»n""' M ‘ [

v A%,

. ’I'A"/
S“_WBhabendra Nath Deka and 5 others
By Advocates Mr J.L. Sarkar and Mrs S. Deka.

.~ versus -

The Union of 'India and others .
By Advocate Mr A, Deb Roy, Sr. C.G.S.C.

(5. (/ 0.A.No.168/2000

Ajit Bora
By Advocates Mr B.K. Sharma and Mr S. Sarma.

- versus -

The.Unlon of India and others
. By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

~

/\/\/‘ .
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«...Respondents

«...Applicants

«ssRespondents

«Applicants

.....R'espondents
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: _1‘, ST OANo 284/1999

RETA
Shrl Gaj Bahadﬂr Singh Thaj

es Mr J.L. Sarkar, ?Mr M. Chanda,
ml and Mr G N. Chakrabarty ’

pa and '98 others = L e Appllcants

A -~ By Advocat
' "~ Mrs N.D. Goswa

- versus -
' .....Respondents_

The Union of ‘ndla and thers
, By Advocate Mr A. Deb Roy sr. C.G.S. c. o

17 'O.A.-No'.log/z'oo'o L
Dr Priya Kumar Smgh and 6 others .A...A.Applléants_‘-__-_‘ '

By Advocateé Mr J.L. Sarkar, - Mr M. Chanda, -
" Mrs ND Goswaml and Mr G N, Chakrabarty. '

- \?’ersus' -
The Unlonof lndla and others ' _‘~.....Res’,po‘r_-1de"tns' :

" By Advocate Mr A. Deb Roy, Sr. C.C. s C.

O;A.No.s,A 1/2000

S AR e

onoon

h \:; C Shrl Pulak Chakraborty and ‘5 others - - Applicants

ates Mr B.K. Sharma and Mr S.'Sa'rn)a.

- versus -

" The Uvnl(v)n* df 1ndia and others .....Respondents
_.‘_?':_?""ByVAdvocat"e"_Mr A. Deb Roy,. sr. C.G. s. c ' |

O A, No 345/2000

: ?v_'>19.'1-0 |
Dr Basab Ghosh and 2 others :
Sarkar Mr M. Chanda and

v...._.QApplicantsf__j i

o By Advocates Mr J. L.
Y Mr S. Ghosh

-

- versus = ‘.

SEPIEN - ' ....;Respo‘ndents

: -.'.“"T'he Union of Indla and others ‘
b Roy Sr. C (J S C

Lk .
i ‘r"-*.’m:

" By Advocate Mr A..De

Y

B v N R
S A it ke n
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L
e a0 0.A.N0.425/2000
Dr Songkhchighm Dimingel and 12 others . ...Applicants
By Advocatks Mr J.L. sarkar, Mrs S. Deka and ‘
k . Ms T. Das.
& - N
: , - versus - %
' The Union bf India and others ~.....Respondents
i By Advocate Mr A. Deb Roy, Sr. C.G.S.C.
2l 0.A.N0.429/2000
B Shrl Bhupendra Nath Talukdar and 16 others ....Applicants
‘\ ‘ By Advocdtes Mr M. Chanda, Mrs N.D. Goswami and
Mr G.N. Chakrabatty.
- versus -
The Uﬁlon of India and others .....RESPONdENts

By Advocdte Mr A. Deb Roy, Sr. C.G.S.C.

R O R D E R (ORAL)
RV
K }

L ae . / r
‘__’,.f;"'Gl;J WDHURY.]. (V.C.).

R " The admissibility of Special (Duty) Allowance is the main
question In all thesé applications, and thercfore, all these 'applications
. were taken- up together for consideration, For the purpose of adjudication

) of this proéeeding, however, we shall mainly refer to 0.A.No.203 of

1998 as the lead case.

| 2. ‘All the applicants are working in different capacities under
’ | o the Directo;' ‘General, Assam Rifles. The applicants are clvilian employees
working under the Central Government. The Union Government, with
. a view to provide some Incentives to the clvilian employees of the Central
Government in the States and Union Territorlies of the Nozth Eastern
Region, amongst others, granted Sp;eéial' (Duty) Allowance (SDA for short)
to the employees having All lndia Transfer liabiltiy. The original scheme

was i.n\troduced by 0.M.No.l1.2001473/83/E.1V dated 14.12.1983. The

Government of India by letter No.ll.11011/1/84-FP.IV dated. 3.3.1986

| -




Assam ‘Rifles,..was informed by the aforesald letter - that personnel l

: envisaged in. t“e Mlnlstry of Finance (Department of Expendlturel OM.. LU

(¥
BN NALEE

: NO.20014/3/83 E IV dated 14 12.1983. It also lndlcated that Assam leles

A&__’

personnel and clvllran non- combatlsed officers/employees of Assam leles - |
dld not have All - lndla Transfer llabillty and as- ‘such, the: question of'

| grant of SDA even in the case of clvlllan non- combatised offlcers/_‘”

REPRTN |

employees drd hot arise. It further mentroned that non- combatlsed clvlllan e

Faa

staff of Statié formations such- as offlcers of DG, IGP, DIGs -and’ Range"_i'_‘:*‘""""

) clarlfled the Government POlle and accordlngly the Dlrector General

Battallons of - Adsam® leles would not be entitled to the concesslons S

Headquarters of Assam Rifles would be allowed concessions - as envlsaged_'@'_‘_,‘ -

ln the O M. dated 14 12. 1983 except SDA. The Government of ‘India’ agaln'_ .
had to deal with'. the matter. pertainlng to grant of SDA and Speclal" s
Compensatory (Remote Locahty) Allowance to the Assam . leles personnel

posted ln the States ‘and Umon Terrltorles of the North Eastern Reglon,

Andaman and Nicobar lslands and Lakshadweep. Considering  the sublect |

l

-( fOI' x'

lndlcated The relevant part of the Notlficatlon is reproduced herelnbelow

the Government of lndla decrded to sanctron grant of certaln allowances-'v o

he sanctlon of the Presrdent grantrng the followlng allowances were -

llke) %DA Speclal Compensatory (Remote Locallty) Allowance (SCA(RL)

'hort), ‘etc. By order No.llOll/l/84 FP.IV dated 2.2. 1989, Annexuref*”-

Category- of personnel . "Partlculars _of 0. Ms regulatlngﬁf.' SRS

~ ‘entitled to allowance © . the allowance

e ) )
v l) Speclal (Dutyl Allowance :

1) Combatised personnel Iitem (iii) -in para_ l of Mlnistry~

(including Cadre officer). in E.IV dated 14:12.83 as amended

_battalions of Assam Rifles  from  time to time, read. with .~ .
.and the combatised personn- their 0.M.No.I1.20014/3/83-E.IV-
el (including Cadre officers) dated " 29.10: 86 - and - their. O.M. -
- .. in_static- formations (such 'No.11.20014/3/83-E.IV dated 15.7; 88

: as officers of DG, IGP, and Min. of ‘Fin. O.M. ¢No:F. 20014/ . i
_ e DIGs,..Range ‘HQrs, Training - 16/86.E.IV/E-11(B) dated  1.12.88, -
L R e Centre etc.) and other units - (This'is in modification. of sanctlon* ‘

- {Maintenance; Groups, Work= © issued in MHA letter No. 11 27012/
'shops etc.) of Assam leles - 31/85- -FP.Il dated 6.4. 87)
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" (AN
t6-déal with the O.M.s ddted 14.12.1983, 29.10.1986 and 20.4.1987 pertaining

v 7
(1 (2)
{f) ‘ Non-combatised Same as above. (This is in modifica-
clvilian personnel (including  tion of the sanction issued vide
officers) in battalions of item (3) of MHA letter No.11011/
Assam Rifles ‘and static - 1/84-FP.IV dated 3.3.86).

formations (sucll! as offlces
of DG, 1GP, DIGs, Range
HQrs., Training Centre etc.)
and otHet Groups
(Masintenance Groups, Work-
shops etc.) of Assam Rifles.

(2) seserrsrersssessnssnssuessansnsusunsusasasnieness

(B) evedberssssrnesssannonnessssunsasasecse JRpen vereersennee ‘
The above commtunication also indicated that the above allowances w'erei
not applicable t0 Army Officers/personnel on deputation- to Assam Rifles.
In pursuance to the aforesaid Government order the applicants were paid
the SDA with effect from 7.11.1988. When the matter rested at this
stage situation the ‘Supreme  Court rendered its decision In Civil Appeal
No.3251 of 1993 alongwith analogous appeals on 20.9.1994, known aé

Union of India @nd othets vs. S. Vijay Kumar and others reported in (1994)

28 ATC 598. In the said decision, the Supreme Court had the occasion

AR}
Ve : . : .
to grant of SDA to the Central Government employees working in the

:fl\lérth Eastern Region having All India Transfer liability.‘ The Supreme

8
v

o I L X Y - . ’ ;
~.’...-.f.q,,q§¢9urt, in the aforesa@ decision, held that the aforesaid three Notifications
[ 300

were applicable only to the persons specified therein, namely those persons
who have All India Transfer liabiltiy on being posted to any station of

the North Eést‘ern Region fromv outside the region. Referring to the

‘Notificatfon dated 20.4.1987 the Supreme Court made the. position clear

.

that the allowance should not be payable merely because of the clause’

.in ﬁhe appointment order relating’ to All India Transfer Liability. In the
light of the above decision of the Supreme Court, the O.M.No.11(3)/95
E..ll(B)' dated 12.1.1996 clarified that the Central Govex‘nn{;nt “civillian
employees who have All India Transfer Liabi\lity were entitled to SDA
on 'being postéd to any st_atiorj in N.E. Reglon from outside the reglon

and SDA -would not be payable merely because of the clause in the

appointment order relating to All India Transfer liability. The aforesaid

communication created some misgivings and in order to avoid the

£
.
s

!"nisgiVingS.'-.un



mlsgivings, tlle birector Genernl Assam Rifles, the respondent No.3 hereln, o d |

B issued the Mem&randum tlated 6.6. 1998 Annexure E. By the aforemenlloned .

"'\communication the Mlnlstry of Home Affairs was informed that’ SDA“A].'
. was ‘one “of. .\he tenﬁ? concessrons/facrlities extended to the Central‘_"""' =
~ ~Government clvilian employees serving in " the N.E. Region with effect
j vfrom 1 ll 1983 Sanctioned ‘under Mlmstry of Finance oM. dated 14, l‘.Z 1983

' -z"'Subsequently, cUnsequent to Fourth Central Pay Commission recommendatlos, o -

: 'the above conce$sions/fhcilities were’ modified and two more concesslons

were given witﬁ effect from l 12 1988 lt also mentloned that the Assam ,'"

leles projected to. the Mmistry of . Home Affairs f_or , extenslon, :-'of

-the -above - concesslons/facilitres including SDA “to the combatant and.
'_ clvilian employEes of. Assam erles on the analogy that all those concessions
~ including SDA. were available to the employees of other CPOs like BSF . o
' ,vCRPF etc. similarly situated in. the N. l: Region. While grant of the above L

concesslons - to the combatant employees were turned “down, all the“_ .

R

i concessions except SDA ‘were sanctioned for clvilian employees of Assam" ‘
Ra,ifles posted in static formations like Directorate ‘General, Assam Rifles,

lnspecf:"or Genbral Assam erles (North) Range Headquarters and Assam‘j

' ‘.;~";Rifles:'v4{l‘raining Centre and School with effect from 3.3. 1986 under lMinistry SRy o
Home ‘Affairs - letter No.llllOll/l/84PP 4 dated 331986 copy Ot

' vrk'which was endorsed alongwrth others, to the Pay and Accounts Office,"""_'ﬂ"j.,.”

' Assam leles, Shillong and Minlstry of Finance, Department of Expendlture :

»"(E ), Subsequently, all these concessions except SDA were also extended _' .

to the combatant employees of . Assam Rifles with effect from l ll 1986,'.

"fvide Ministry of 'Home Affairs letter dated 4.4.1987, The. communlcation_ ‘ B

further mentioned that ‘consequent to change over of pay . structure of-

‘Assanm Rifles personnel. from Army- pattern to CPO pattern fronn l l 1986' :

"following Fourth Central Pay Commission recommendations. SUlA on - the.‘f 3

) ianalogy of other CPOs like BSF C RPF etc. ‘was also extended to both

'_'co'mb'atant Ef~~and'« civilian employees of Assam Rifles with effect from"

" 7 11 1988 with categorical mention “of. the civrlian staff and officers

of ‘all static formations of Assam Rifles mcluding Directorate General ‘

;’"Assam Rifles, vide Ministry

,v/l/ 4 of the letter dated 2.2 1989 laid down that the sanction of SDA for' o

*dﬁ“"‘&““r n .

g
e fmm@ﬁ& e

f__'.Home Affalrs letter dated 22 1989. Para'




4\’\ the conibatént and clviltan employees of Assam Ri'fle.s was duly concurred
by the concerried dépurtments of the Ministry of Financer'l‘he Pay ‘and
Accounts Officet, Assam Rifles, was passing the monthly bills of the

. civiliaﬁ employees of(: <',Directorate General, Assam Rifles without any

objection right ﬂ'orﬁ the time of sanction of SDA to Assam Rifles. However

in the end of April 1998, the Pay and Accounts Officer, Assam Rifles,

Shillong, intimated that SDA was not applicable to the clvlllén employees

of DCGAR, Shillng as per the Ministry of Finance 0.M.No. 11{3)95-E.I(B)

dated 12.1.199y The tommunication also clarifléd that the 'judgment’
of the Apex Cdurt regarding non-entitlement of SDA to certain category
of civillan employees was based on the general order sanctioning the

ten concesslons/facilitles including SDA to civilians serving in the N.E.

Region. SDA Was sanctioned to the combatant and clvilian employees

‘of  Assam 'Riflég on CPO analogy and that too, from a much later date,

7.11.1988, whel the phy pattern of Assam Rifles personnel was made

on the lines of CPO pattern after the Fourth Central Pay'Co_mmlSSi.on

re\:o‘m,mendatlons., it was also mentloned in the communication " dated

R , .
6.%19% that the Ministry of Home Affairs and the Ministry of Finance

-+

;\yeré fully aware of the general eligibility criteria for SDA, namely,
; pnditlons of appointments, posting, transfer, retention, exigenéy
of service etc. of the civilian employees of gtatic formations of Assam
Rifles like DGAR, IGAR, etc. Keepig all these aspects in view, a sepafate
and exclusive ‘sanct_:io'n was accorded by the Ministry of Home - Affairs

for grant -of SDA to the combatant and clvillan employees of Assam

Rifles' as mentioned earlier. The Director General accordingly intimated
the view about the eligibility of SDA to the clvilian employees of the

Directorate General, Assam Rifles.

3. The above communication was, however, turned down by the
Mini;try-of Home Affairs, by its communication dated 9.7.1998. The
: Associlati?n rep»resented the matter to the Home Ministry By representation
dated. 13.8.1998, but the Ministry turned down the same. The Directorate
L, Qeneral, Assam Rifles, by it.s communication :datéd 18.8.1998 in.formed

that the Pay and Accounts Officer, Assam Rifles, advised for discontjnuance

-

e Of..........'



employees of tﬁGAR ‘tind further advised that ‘the SDA | dr

20.9 ll)i)tl lo illl lillltﬁ v\%im nim* ) iw l"';/‘f‘/l H"f’/‘)‘ thio. aoo‘zrzrion.

before this 'lribunai challenging ‘the legitimacy of the action taken by"‘ B

the respondents. L

¢

4 - The fespondents submitted their written statement and in _'thel'r; s
written statement, the respondents have ot disputed about the. Presidential:“f—. '
order granting SDA with effect from 7. 11, 1988. It was -8lso” stated that-\].?"":"
ln the written Statement that the employees of the Central Government"u
havmg Al indla Transfer iiability serving in the States--and Union:n‘.”

Territories of \he NE... Region were granted SDA from 1983"“:-:onwards

teud

vide Government of - india OM dated 14 12 1983 The orders of the;_:‘-'--‘_.“-"'

Pre51dent granting SDA to Assam leles with effect - from YR 1988 was

a distinct and a. special order for Assam Rifles Wthh was issued after

9

- a lapse of almost five- years and after considering all the pros and COns,.__:
of the eligibility criteria. The respondents further stated that -the -civilian :_'
employees of- Assam Rifles were. granted SCA from 1988 through a speclal.'f;"»
order vlde Government f lndia, Ministry of .Home Affairs letter.” e
2 No.11011/1/84 FPIV dated 2.0 1989. The OM. dated 12.1 1996, was - s’ iade T
-‘353’3“"" el July 1988 ~and - pay bl were' duly passed by the “Audlt

authorities, namely Pay and Accounts Office, Assam- leles, Mmistryi

of Home Affairs. in August 1998 the Pay and Accounts Oficer, Assam

Rifles intimated that SDA was not applicable to the civilian employees L
of the Directorate General Assam Rifles as per Mlnistry of Flnance,‘
OM/ dated £2.1. 1996 The.. respondents also stated that the’ OM dated"f

“12.1. 1996 was - applicable to crvilian employees of Assam” Rifles as per"_u

Mmlstry of Home “Affairs letter dated 9.7 1998.

Assam Rifles personnel were not covered by the OM dated " 14 12 1983

and the subsequent O M s dated 29 lO 1986 and 20.4. 1987 By communication
dated 33 1986 the Minlstry'of Home Affairs ln clear terms stated that

‘;‘ L .._‘., %, ’
3 2 &

awn “f rorn' a

From the facts enumerated above lt thus emerges that thef

. e i oy A§Sam...'..‘i.. -




S O
<4

‘ _ e
Assam Rifles personnel and civilian non-combatised officers of Assam {V

Rifles did not have All India Transfer liability and as such question of
grant of SDA" even In the case of civilian non-combatised officers/employees

did not arise. The aforesaidﬂcomm'unication was considered by the Ministry

while taking a decision for grant of SDA, SCA(RL) to the Assam Rifles

ﬁ} “‘!” ‘ t

e
Lo

“ q\'i‘

personnel posted in the States and Union Territorles of N.E. Region,
Andaman and Nicvbar Istands and Lakshadweep. Conveying the ' sanction
of the Presxdent for grardt of the allowanees to the personnel of Assam
Rifles with effect from 7:11.1988, the Ministry took note of the earller
0.M.s dated 14.12.1983, 29.10.1986 and 1.12.1988. The 0.M. dated 1.12.1988
was made in modification of the sanction issued by MHA letter No.11.27012/
31/85-FP.Il dated 6.4.1987. It thus appears that while granting SDA to
the nonlcombatised civ_iMan staff of the static formation of the Assam.
Rifles, the Ministry took note of its earlier O.M.s. The orders of the
Presxdent grantmg SDA to Assam Rifles with effect from 7.11.1988 was
mentloned as a distinct order. A c%orrc‘en:é:é %}."t;ken by the resporidents:
by considering the service conditions of the personnel serving in the Assam

Rifles., This order  granting SDA i{s not relatable to the 0.M.s dated

4}2}1%!?3, 29.10,1986 and 20.4.87. The compet:ent authority felt .t

‘,.‘t-,;:_".,appr prlace for granting SDA knowing it that such civilian non-combatised

. Af‘

j ers and personne! of the Assam Rifles ‘did not have All India Transer
llability, notwithstandmg, the Government thought it wise to grant the

same, The’ aforesald direction of the authority has been passed in absolute

ferms and In the absence of any modification of the said order the

respondents were not justified to refuse the benefit of the order dated
22 1989. The order dated 2.2.1989 was not the subject matter of the.
decision rendered by the Supreme Court in Vijay Kumar (Supra). In the
clrcumstances we do not find any justiflcation on the part of the
respondents for refusing to grant SDA to the applicants which was earlier
granted. Accor'dingly all such.actions of the srespondents refusing SDA
to the applicants are quashed and set aside./

In view of our decision we

hold that the steps for recovery are also unjustified. *
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’. 6.'..'1 The appncation is accordmgly allowed If any recovery has

’the earlier actlon, the respondents are

already been made by vlrtuje of

he same forthwith t r examinlng

dlrected to refund t o the .appucants afte

‘ the records. .

No order as to costs. .

Sd/ vxcc cammm |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \

GUWAHATI BENCH

(An Application under Section 19 of the Administrative

 ®ribunals Act,1985).

0.A. N;._Z(_”_?__c}jzooo

BETWEEN -

S AL geafs TR B 0
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3.

I

‘Son of Late Ram

shri Bhupendra Nath Talukdar
Son of Late Kanteswar Talukdar
Junior Teacher

14 Assam Rifles

C/o 99 AP0

shri Ram Nagina Prasad

Sewak | \
Pragad

Hindi Teacher

27 Assam RifleS;

C/o0 99 APO

Sri Dulal Ch. Dey
Son of Late Manihd;a Ch. Dey
Head Assistant
No. 1 Maintenance GrQup Assam Rifles

C/o 99 APO

Shri Birendra Kumar Singh
Son of Sri Kundan ©Singh

14 Assam Rifles,

- C/o 99 APO

sri Sudhir Kumar
Son of Sri Dularchand Chaudhari
Hindi Typist

14 Assam Rieles, C/O 99 APOQ

| A Jaldedor” |
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10,

11.

Sri Rabindra Debnath

Son of Late Ganga Charan Debnath
Junior Teacher |

14 Assam Rifles

C/0 99 APO o e

Sri Mahned;a Singh

Son of Shri Shyo Prasad
Hindi Translator

14 Assam Rifles,

C/o 99 aPo

Sarita Babu
Wife of Mr. C.S.Babu
Sister, 14 Assam Rifles,

C/o 99 Apo

Mrs. Kishi Devi

Wife Late Kundan Singh Bisﬁ.
Female Attendance

14 Assam Rifles

C/o 99 apo

Smt. Putuli Pradhan

Daughter of Man Narayan Pradhan

: ?emale Attendance

14 Assam Rifles

C/o 99 APO

Mrs., Sabitri Devi
Wife G. Khan Guchait

Female Sister, 14 Assam Rifles,
C/o 99 APO

Contd...

BN Talmgloh



12,

14,

15,

l6.

17.

Mrs., Sarbati Devi
Wife of Subash
Female Sister
14 Assam Rifles,

C/o 99 APO

Mrs. D.M. Tameng

Wife of Shamsher Jamang

- 14 Assam Rifles,

C/o 99 APO

Mrs., Kushma Devi

Wife of RajeshWar Prasad
Female Attendance

14 Assam Rifles,

C/o0 99 APO

Mrs. Anita Purkayastha

Wife of R.N.Purkayastha
Female Attendance

135,

1 M G Assam Assam ﬁifles

C/o 99 aro

Smti Méya Devi Rai

Daughter of Lage Ganga Bahadur
Sister

27 Assam Rifles,

C/o 99 AP0

Sri Sudhir Kumar
S/o Sri Dularchand Choudhury
Hindi Typist

14 Assam Rifles,

C/o 99 aro.

Rai

e«e Applicants

R A - Jabekders
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4..

5.

6.

2w

.AND -

The Union of India
Represented by the Secretary to
the Government of India

Ministry of.Home Affairs

" New Delhi,

The Secretary
Ministry of Finance
Government of Ipdia

New Delhi

The Director General
Assam Rifles,

Arbuthnath Road,

Shillong -

The Commandant,
14 Assqm Rifles,
C/o 99 APO

The Commandant
1M G Assam Rifles,
C/o 99 APQ -

The Commandant,
27 Assam Rifles,
C/o 99 aAro

. «Respondents

,B,Afmjbl“k@ﬁwv/
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DETAILS OF APPLICATION

1. [Particulars of orders against which this application

is made,

o | This application is made against the order of

discontinuation of Special (Duty) Allowance (for short

e fqif:mlm PN ?DA) through various orders including the impugned
(p,:t ce "‘"L“Dﬂﬁrder dated 17.5.1999 and also against the decision
oo : of recovery of SDA already drawn by the applicant with
- - ) e&fect from 20.9.1994 or after the respective drawal
i , Cf: ﬁf;;“;;;::i# SDA of the appllcants.Xxsandxunﬁexxtxkkexxﬁnxzsaxx#

ixXRxnxﬁﬁx

2 Jurisdiction

The applicants declare that the subject matter of
the application is withing the jurisdiction of the ,
Hon'ble Tribunal.

3. Limitation

The applicants declare that the application is
within the period of limitation as prescribed under

Section 21 of the Administrative Tribunalg aAct, 1985,

»

4, Facts of the Case

4.1 That all the applicants are citizens of India andg
as such they are entitled to all the rights and privie-

leges guarantedd by the Constitution of India,

4.2 That the applicants are working ax MEdkexkxQfgizmx

in different capacities under the Director General of
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Assam Rifles, and at present they are posted in 14
Assam Rifles, 1 M G Assam Rifles and 27 Assam Rifles,

under the control of Deputy Director General/Commandant.

. 4,3 The applicants beg to state that their grievance

and reliefs sought for in this application are common - as

; ~"”§E&n they pray before the Hon'ble Tribunal for permission

to move this application jointly in a single application

under the provision of Rule 4(5) (a) of the Central

Admipist;ative Tribunal (Procedure) Rules, 1987,
p!

v -

4.4 That the Covernment of India had decided to

give some incentivé to the Cenetal Governmenp civilian
employees mExkk® working in the States and Union Terri-
tories of North Eastern Region by the O.M. issued under
Letter No. 20014/3/83/Estt.IV dated 14.12.1983, Those
who were‘cévered by the said 0.M, dated 14,12,1983 were
paid SDA with effect from 1.11.1983. The rate of payment
of SDA was subsequently @odified from time to time;.

The Central Government’;ivilian employees posted in
North Eastern Region covered by the said OM. dated
14.12.1983 were paid SDA in terms of the said O.M.

It is stated that there were employees who were not paid
SDA and who approached the an‘ble Central Administrative
Tribunal and by virtue of the order of the Hon'ble Tribunal

SDA was paid to them,

F2.rL.2¢
An extract of the OM. dt, 14,12,83, 1,12.1986

BREx733R, are annexed as Annexure 1 & 2.

4.5 That the Ministry of Home Affairs issued a

letter to the Director General, Assam Rifles under

No. I1/11011/1/84-pp,TV dated 3,3.86 inforing that the

A N Tdukolon
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ihe personnel in battalians of Assam Rifles and Assam

‘Rifles personnel and civilians non-combatised officers/
employees are not entitled to SDA as envisaged in the
OsM, dated 14.12.1983, Therefore, the applicants were

not paid SDA in terms of the O,M. dated 14.12.1983,

Copy of the 0.M, dated 3.3.198é>is'annexed;as

Annexure=3,

4,6 . That the Government of India, Ministry of Home

", .”ndﬁffigas was seized with the matter of improving the con-
G‘\l\? ane pLL ;m—-—"’
e ) ditions of the services of the Assam Rifles personnel

particularly in the grant of SDA and Cpecial Compensatory
(Remote Locality) Allowance to Assam Rifles personnel
posted in the states and Union Territories of North
Eastern Region, andaman & Nicobar Islands and Lakshadweep
= Grant of Sikkim Compensatory Allowance. The President
of India coﬁsidering the peculian conditions of service
of the Assam Rifles employees accorded sanction of some
~allowances and SDA is one of such allowances sanctioned
by the President. Other allowances sanctioned by the
President are Special Compensatory Allowance(also called
Special Compensatory (Remote Locality) Allowance and
Sikkil Compensatory Allowance). These allowances to the |
Assam Rifles Personnel were granted by the President of
India with effect from 7.11.,1988. as regards the non-
combetised civilian employees, the sanction of the Presi-

dent indicated as under, The employees fall in this

category,
Category of Personnel Particulars of O.M,'s regulating
entitled to allowance the allowance,

i) Special (Buty) Allowance

Combatised personnel Item (iii) in para 1 of Ministry

.1 - Joduk b
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(including Cadre offis of Finance £ O.M.No.II.20014/3/
cers) in battalions of 83/ E.I V dated 14.12.1983 as ’
Assam Rifles and the amended from time to time, read with
combatised personnel their O.M. No. II 20014/3/83 E.IV
(including Cadre Offi- dt. 29,10.86 ané their O.M, No. F.
cers) in static forma- 20014/16/3/83~E.IV dated 15.7.99

tions (such as offices and Min. of Fin. 0.M. No. F.20014/
of DG, IGF,DIGs, Range 16/€6. E.I V/ E-II(B) dated 1.12.88,
..... ..~ d1qrsk Training Centre This is in modification of sariction
‘anmﬁp,g@~fn§%ﬁ§ and other units issued in MHA letter No.II.27012/
Contral AGTTS

m (Maintenance Groups, - 31/85-PP.II dated 6.4.87
. K »

L Dl [An Workshops etc.) of

~ ¢t Agsam Rifles,

‘T:!T ¥ ~ar( .
Guuenati 3300 | |
T ii) Non-combatised civi- Same as above, ( This is modivicae-

lian personnel (including tion of the sanction issued vide
officers) in battalions item (3) of MHA letter No. 11011/

of Assam Rifles and 1/84-PP.IV dated 3,3.86. ‘
static formations (such

as offices of DG,I GP,

DI Gs, Range Hgrs.,

Training Centre tec.,

and other group (Mainten-

ance Groups, Workshops etc.)

of Asgsam Rifles,

This letter dated 2,2.1989 stipulate improvement

were not given the said SDA. The decision to grant Spa to
the applicants as sanctioned by. the Presidént of Indiga
communicated to the Director General, Assam Rifles,
Shillong by Circulatgadn dated 2,2,1989 is & distinct deci;ion

» as regards the Aassam Rifles employees and as such this -
a special‘provision as regards the Assam Rifles only as

distinguished'from other Central Govt, civilian employees,

B Jodmkdor
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Your humble applicants beg to state this distinction has
alﬁays been maintained and as such while SDA was paid to °
the other Central Government civilian employeeé by the
OcM. dated 14.12,.1983 Assam Rifles empioyees-were not
embraced by the said 0.M, It is only with the sanction

of the Presidént of India as a peculiar case of the

Assam Rifles that the employees of the Assam Rifles are
being paid SDA under the Circlar dated 2.2.1989, In

this connection it is also pertinent to mention that while
the other Civilian Central Government employees were paid
SDA with effect from 1.11.1983, your applicant have been
granted the SDA for Assam Rifles with effect from
7.11.1988,

Copy of the circular dated 2.2.1989 is annexed

hereto and the same is marked as Annexure=4,

4,7 That the Pay and Accounts Office, Assam Rifles,
Shillong was raising questions regarding payment of sSpa

to your applicants, They were confused for the 0.M., dated

regulated, A communication was made from the Director
General, Assam Rifles, Shillong to the Joint Secretary,
M%nistry of Home Affairs explaining the entitlement of
SDA to civilian employees of Director General, Assam
Sifles, Shillong under No. A/1-a/242/98 dated 6.6.,1998,
This lettér discussed in detai]l the entitlement of SDA
to the civilian employees of Director General,

Assam

Rifles and also the matter of objection by the Pay ang

Accounts Office,

Assam Rifles apg come to the following
view g

N Tkl
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"Dfi view of the position explained above, thig
Directorate is of the opinion that the concern
Pay & Accounts Office (Assam Rifles) about the .,
eligibility of SDA to civilian employees of

Directorate General, Assam Riflés, Shillong is
not premises on the logical interprétation of

extent Govt. orders cited above, which provide

: for a special dispensation to the non-combatised '

as well as statis formations including this

o ' civilian personnel (including officers) in units
s i

Directorate. The Directorate therefore maintains
that drawal of spa by the civilian employees
of DGAR, Shillong is in order, "

Copy of the letter dated 6.6.1998 ig annexed

as Annexure=-5,

4.8 “hat the Ministry of Home Affairs undér their
letter dated 9.7.88 to Director General, Assam Rifles,
Shillong in reply to his letter dated 6.6.98 informed
that the proposal has been considered in the Ministry
but the same has not been agreed to in view of the orders

of the Ministry of Finance dated 12.1,1996, Thereafter the

21.7.98 forwarded s Copy ©Of the said letter dated 9,7.98
to the Pay and Accounts Office, Assam Rifles for informa-
tion and necessary action This was foliowed by letter

| dated 29,7,98 to the Pay & ACCOUDtS‘OffiCG, Assam XRxRifles,

from the Director General, Assam Rifles,

A CQQies Of the letter dated 9.7.98, 2147.98 ang
29,7.98 are annexed hereto and the same are

marked ag égnexures-ixﬁxi 6,7,

& 8 respectively._

BN Jlekdloh”
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4,9 That the applicants came to know that Pay and
Accounts'Office was returning the bills for deleting
Special ( Luty) Allowance. Thereafter the matter was
representéd by the applicants through the Assam Rifles
(Civil) employees Association by a letter dated 27.7.98

the General Secretary of the said Association. Be it

M
t '. ol T

. ’I B )
uvxgatu j2ncPaymdnt of SDA to- the civilian employees serving in the |

i arF O
&7 W“qi,,“\qﬂsta_ d that the applicants are not members of the said
Gantral SGMIHE

QL[ IGD Assogiation but the said 353001ation functioning from the

2

Headguarters did various correspondences in the matter of

L vy -
Assam Rifles as because the said Association are common
therefore all these Correspondences have been referred in
the instant application as ‘the payment of Spa is common
interest fo all the civilian employees serving in different
places in the DGAR, Assam Rifles., In . the representation
it was explalned in detail that the Finance Ministry's
letter dated 12,1.,1996 has no nexus with the Spa paid to
the applicant and the SDA was paid by the Presidential
sanction under memo of February, 1989 and that the payment
was made witﬁ effect from 7.8.88, 1t has also been mentioned
in the applicatlon that due to non-appllcability of letter
dated 12,1, 1996 SDA has been continued to be paid to the
applicants. The Tepresentation requested for stoppage of
arbitrary withdrawal of the SDA by the Pay & Accounts Office,
This was followed by another letter dated 30, 7.98 of the
General Secretary of the saig Association of the saia
Association.

Copies of the representation referred above dated

27.7. 98 and 30.7.98 are annexed as Annexures 9 g 10
respectlvely.

B.45- _Tebuakdoe
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4,10 That the Director General of Assam Rifles
Qrote a letter dated 4.8,98 to the Pay and Accounts
Office, &asam Rifles, Shillong explaining the details
of éntitlement of SDA to the civilian employees of the

Yirector General, Assam Rifles, This letter also narrated

_..—the fact 6 of grant of sSpa to the applicants by Memo

:“fu”ﬂxsugérceded the civilian employees of the Director General,

it

-

/
i

Y

e
g

w
,bl

“Q@Fed 2.2.89, and from 7.11.88, This letter also clarified

th%t unless Govt. of India's order da ed 2.2.89 sanctioning

SDé‘with effect from 7.11.88 was modified or cancelled or

Assam Rifles would be entitled to draw SDA., This letter
also indicated that the matter requires further examination
and would be taken up with the appropriate authorities,
It was also stated that pending clarification and final
decision from the competent authority no déddction/recovery

of SDA of Civilian employees of the Director General, Assam

Rifles may be made,

Copy of the letter dated 4.8.98 1is annexed as

Annexure-11,

4,11 That the Assam Rifies civilian employees Associae-
tion have also written g letter dated 13.8.98 to the Hoint
Secretary, Ministry of Home Affairs regarding the above
subject explaining the details of entitlement of Spa to
civilian employees of Directorate General, and the other

Ranges of Assam Rifles situated at different places in-
North Eastern Region,

Copy of the letter dated 13.8,9¢ is annexed as

Annexure-~12,

4,12 That thereafter by their letter dateg 18.8.98, the

Birector General, & gsam Rifles, Shillong hag intimateg

. Tabolkclos~
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the applicants that Pay and Accounts Office, Assam
Rifles had intimated that SDA should be discontinued
from the pay of Autust 1998 in respect of all the
civilian employees of Director General, Assam XR Rifles,
The Pay and Accounts Office, Assam Rifles had further
stated that the SDA drawn from 20.9.94 to till date is

a to be recovered.,

Copy of the letter dated 18.8.92 is annexed

4

»

T as Annexure=13,

4,13 ‘“hat the applicants are receiving SDA on the

H
'

LA :
"~ < g&nction of the President under order dated 2.2.89 with

effect from 7.11.,1988 and not from 1983 like other Central
Government.employees. It is humbly stated that there is
no order modifying or cancelling the said order dated
2.,2.1989, The Finance ﬁinistry's letter dated 12.1,1996

is humble submission of the applicants has no application

in the case of the present applicants.'

4.14 That the Directorate General, Assam Rifles,
Shillong had written another letter dated 20.9,98 to
Joint Secretary (P) Ministry of Home Affairs, New Délhi
clarifying the totéal position of the entitlement of
SDA to the Civilian employees of Aséam Rifles. It is
humbly stated that the applicants are entitled to spDA
and payment of SDA to them should be €Gontinued and no

recovery should be made for payment of Spa, =~

Copy of the letter dated 20.8.98 is annexed

as Annexure-_]é.
!

4,15 That the applicants state that thereafter the
Ministry of Home Affairs under théfr letter No. 22013/

B N Tokokdar
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/2/98-PP,V dated 22.9.98 and No. 22012/10/97~PP,V dated
i2.5.99 clarified that the Special Duty Allowance would
‘not be admkssible to the civilian employees of Assam
Rifles and ciscontinuation the;eof was applicable, It |

_ Qas also directed therein that the amount already paid
to the civilién employees be recovered. After rassing of
the said clarifications, the respondent No.3 issued
separate letters on 12,10.98 and 15.5.99 respectively
informing amongst other, the General Secretary of the
Assam Rifles Civilian Employees Association regarding
Passing of the aforesaid clarifications and it was
further informed that the Directorate was in_touch with
the Ministry for restoration of the entitlement of SpA
to Civilian employees of Assam Rifles, outcome of which
would be intimated separately. The applicants state |
that the clarification given by the Ministry vide letters
~dated 20.82.99 and 12.5,99 is abbitary ana the direction
for recovery of the amount paid is unreasonable.Moreover,
the decision of the respondent No.,3 to implement the saig
direction/clarification, as communicated through the
letter dated 12.;0;98 and 17,5.99 is unjusfified. Therefore,
the the letters dated 22.9,98 ang 12,10.99 ang letters

dated 12.5.,99 ana 17.5.,99 are laible to be set aside
and quashed,

Copies of the aforesaid letters dated 22,9,98,
12.10.98, 12.5.99 and 17.5,99 are annexed as

Annexures-15.16,17_& 18 respectively,

4,16 That your applicants beg to state that some
of the similarly situateg employees of Assam Rifles,Shillong

have also appfoached the Hon'ble Tribunal by way of filing

BN Tplukeloh
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M of Original Application Nos. Oﬂ‘§£5/59 . //

and the said Original Applications are pending befcre

the Hon'ble Tribunal. The said Original Applications |
came up before the Hon'ble Tribunal on 3 ¥.99 “”Fé‘lgjosﬂk
for admi:sion. The Hon'ble Tribunal was pleased to

admit those O, A.s and was pleased to show cause as

0 why the interim order as prayed for should not be

C e nn\

ranted and was also pleased to stay the operation

of the impugned orders. Therefore the present applicants
pf@y before the Tribunal for a similar order like that .
of 0.A. Nos.ﬂﬂs_ﬂﬂlww!\34;é<\as the applicants are
similarly situated and their grievances are also same

against the same respondents,

Copy of the Orders dated 399 ool 19.10.2K

are annexed as Annexure-19 (fSeri'es‘)-.M‘“( 20 .

4,17 That your applicants apprehending that the
respondents areg going to issuse an order of recovery of
the amount of SDA which has already paid to the applicnats
following the 0.Ml dated 12.1.1996 issued by the Ministry
of Finance,'Department of Expenditure, Therefore Hon'ble
Tribunal be pleased to declare that the respondents are
not entitled to make any recovery of SDA already paid to
the applicants, It is also relevant to mention here that
the Apex Court also decided in a number of cases with
the‘decision that the Union of India are rnot entitled to

make any recovery any part of SDA which is already paid

to the emplgyees,

4,18 That your applicants approaching this Honlble

Tribunal against the arbitrary decision of discontinuance

B ar Jaluhtor



Of SDA to the applicants as well as against the
apprehension of the order Oof recovery., It is a fit case
for the Hon'ble Tribunal in interfere with and protect thg

valuable right of the applicants directing the respondents

Tecover any amount of SDA which has already baid to

> applicants,

'fnd%”g.§9 That this application has been made bona fide
"

\— gar ’ for the cause of justice,

5. Grounds for relief(s) with legal provisions

5.1 For that the applicants are entitleqd to SDA by

Presidential Order dated 2.2.1989 which has not

been cancelled or modified,

5.2 For that Office Memorandum dated 12.1.1996 has

no apblication in the instant case of the appli-

- cants,

5¢3  For that the Respondents themselves paid SDA to
the applicants with effect from 7.11.88 due to
their entitlement, and there has not beén any
change of the order of the entitlement and ag

such they should continue to get the SDA.

5.4 . For tgat the SDA is sought to be stoppéd and
Iecovery should ke made without.giving scope of
explanation by the applicants. This is violative

of principles of nétural Justice. .
5.5 . For that the bPayment of SDA received have already

been spent by the applicants ang there is no scope

of refund of such amount,

Jo W Tapduollcobon
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5,6 For that ncn-payment of SDA and recovery of
SDA already drawn shall cause undue hardship
to the applicénts. The applicants are being

pPaid SDA because of their entitlement,

5.7 | For that non-payment and proposed recovery of

SDA payments shall be violative of Arcicles

16 and 21 of the Constitution of India, being

arbitrary,

5.8 For that entitlement of Spec1a1 Duty Allowan-
— J ce of the civilian employees of the Assam Rifles
has no relevancy with the clarification issueqd
by the 0,M, dated 12.1,1996 and as such there is
no relevancy to the order Passed under letter
dated 12.10.1998 as well as letter 22,9,98

and the same are liable to be set aside and

quashed,

5.9  For that Hon'ble Supreme Court held ip various
decisions the SDA already paid to the employees,

cannot be recovered by the Union of India,

6e : Details of remedy exhausted,

.The applicants beg to state that there is no
other alternative remedy under any rule than to filZe

this application before the Hon'ble Tribunal. However,

the requests of the applicant for payment of SDA has been
rejedted by the authority,

7. Matter not bending before any other court or

any other Tribunal,

the applicant further declare th ¢t they have

not previously filed any application, writ petition or

B Jabwkelar
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suit regarding the matter in respect of which the
application has been made béfore any court of law or any
other authority or any other Bench of the Tribunal and/or

any such application, writ petition or suit is pending

before any of them,

8, Reliefs sought for ;

Under the facts andg circumstances of the case
the applicants bray that Your Lordships would be pleased
\
to issye notice to the respondents to whow sause as to why

¥ifes fought for by the applicants shall not be

grante ;wpall for the records of the case and on perusal
of the records and after hearing the parties on the cause

Or causes that may be shown, be pleased to grant the

following relief(s) s

8.1 That the payment of SDA to the applicants
should be continued and no recovery of SDA should
be made from the pPay of the applicants with regarg
to payment of SDA, has already been paid,

8,2 That the o.M, dated 12.1.96 be declared as not

applicable in the case of the present applicants,

8.3 The orders dated 9.7, 98 ‘(Annexure -6 ) and
communication in order dated 18.8. 98 (annexure=-{ 3 )
and the uxaazxaasaaxxxxzxzaa impugned order passed
under letters No. 22013/2/98~PF.V dated 22,9,98
(Annexure 18) No. a/I-a/242/9 dated 12.10.98
(Annexure | ) letter o, 22012/10/97 dated 12.5, 99
(Annexure ;?Z) and letter No. A/0~H/242/99 dt.17,5,

. 99 (Annexurgﬂa be set asige and qugshed,

g A Tohwhelon
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9.2

9.3

10.

11.
i
ii.
iidi,
iv,

12,

P\

That the respondents be directed to continue to

pay SDA to the applicant alongwith arrears with

effect from_

Costs of the application

Any other relief/reliefs to which the applicants

are entitled to under the facts and circumstances

.0f the case and as may be deemed fit and proper

by the Hon'ble Tribunal, ¢

Interim Reliefs prayed for

That the letter dated 9-7-98 (Annexure=- 4 )
issued by the Ministry of Home Affairs, New
Delhi and letter dated 19.8.98 issued by the

respondent No.& be suspénded.

That the respondents be directed to continue

the payment of SDA to the applicants with immedia~

te effect with arrears in the case of individual

applicants,

That the operation of the impugned letters dated

12,10.98, 22+10+56, 12.5.99 and 17.5.99 (Annex-

ures ~ib, 17,18 ) pe stayed till disposal of
this'application. ‘

®eeseeccsrceece -

This application has been filed through advocatel

~Particulars of the Postal Order,

I.P.G.NO. H 6@, 7‘9 ? /oyﬁ
Date of Issue : ZPIJQ‘QJK;
Payable at ¢ G.P.0., Guwahati,

Issued from

v o0

G.P.0., Guwahati,

List of enclosures

As stated in the Index,

R AP Jodbcolote
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VERIFICATION

I, shri Bhupendra Nath Taglukdar, Son of late
Kanteswar Talukdar, aged abouté%? years, waoring as

Junior Teacher, 14 Assam Rifles, C/o 99 APO, one of the
applicants in this Original application, béve been duly
authorised to by the other applicants to sign thisi
verification accordingly I verify and declare that the

statements made in paragraphsil to 4 and 6 to 12 are
R

e
UL aptamp™ gt
B RO ERAL

PRPEES

v’

qaw~ﬁru:jto my knowledge and those me paragraph 5 are true
o Pahgnal

to legal advice which I believe to be true and I have

ﬁbjnot 4§ppressed any material fact,

-

C— And I sign this verification on this the 9%7‘L

day of Newember, 2000,

é%wfm Nodh Tnbonydon

Signature
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o »y : o AnnexureeX (Extract)
AL - , S o -

N0s20014/3/83/E41V ’ _

- Government of India - L

- Ministry of Finance , o
Department of Expenditure _ o

New Delh{. the 14 Dec.‘eaf

1
e

QITICE MEHCRANDUM

Sub ¢ Allohances and facilities for eivilian employees

of the Central Government serving in the States
-rey ¢Tgfa;m¢* " andj Union Territories of North Eastern Region =
.Gc'!: sral A dministrative “"‘ﬂﬂf;\ Loverents thereof, »

DLE 7QB The ineed for attracting and retaining the setvices
> ofytompetent officrra for aarvice in the North Eartern
o €1w.hduhn gion cnmﬁrisinq the States of Assam, Meqhalaya, Manipur,
ké;w"ﬂg“"“mﬂﬁagalanﬂ ﬁnd Mizoram has been engacing the attention of
the Government fnr some time, The Government had eppéinted
- a COmwittee under thae Chairmanship of Secretary, Departe
ment of Personnel and Administrstive Rnforms, to review the
I existing allowances anmxﬁﬁminimxtvxtvexﬂafzxmzxxte Xouionx

. : - XRexxx and facilities admitsible to the various categorios
: h of Civilian Central. Governmen

t employees cerving in this
Region and to sugycst suitsable improvcments. The recow
mmendations of the Cormittea have been car@fully congle

dered by the Government and the lresident 43 now pleased
. to decide as £ollons t=

i) Tenuxe of L0$tin)ld9;utdt$
X %X XXX kx

i11) Welghtage for Centrsl Uopu%mticn/trhining abread
. and special mention in confidential Records,

XXX ¥

114) - Spec izl (buty) Allovance)

Central Government civilian employeas who have all
" Indis transfer liahility will be grinted s Special (Duty)
Allowance at the rate cf 28 perecent of basie subject to a
celling of P, *00/- per menth cn posting to any statfon
in the North F-atérn neqion. Such of those employees

who nywmpffd frem payment of income tax wil}l, howaver,
t
!

'c;mca. .o
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wlla

not be epigible for this Special (Duty) Allowance
Special (Duty) Allowance will he in addition to any
epecial pay an " rre Deputation (neuty) Allovance aiready
being drawn subject to the condition that the total of
such Special (Puty) Allowance will not exceed R 400/«
PeMe 8pecin) Allowance like Speeial Compensatory (Remote
Locality) Allowance, Construction Allovance and Project'
Allowance will be drawn separately,

KXARAK X

X X X »x X

H IR X ¥ x

8A/ /= B, Co MAHALIK
UNDER SSCRETARY TO THE GOVERNMENT OF INDIA

4
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no.11 (37795511 (8)

Govarnment of India
tinistry of Finance
Dop:rtrent of gxpenditure

Q%
Annexure«g) Qb ,

New Lelhi, the 12th Jan 1986,

OPFICE PEHCRANLUN

Sub t Speciel Duty Allowance fox civilisn emiloyees of the
Centrsl Government serving in the State and Union
Territories of North baatern Region = regarcinge

e The undersigned in dirccted to refer td this Pepart-
ment's Olits NOe 20014/3/83«E IV dateﬂ'14.1251983~and.ZO.(.Be
read with QoM Noo 20014/16/96.E¢IV/Eiii(9)_ﬁateﬂ 1.12,28
on the subicct mentioned above. o .

2, The Government of Indie vide the akrovemsntioned OM
Asted 14,12,1903 grantod certain incentive to the Gentral
Qovernment civilian employees posted to the RE Region.One
of the incentives wag payment of Special Tuty Allowance {SUA)
to thaose wko have 'Al) Irdin Transfer Liaﬁilit?.f

3, It sa- elarifind vife the atove mentionad CH datced
20,4, 3987 that fer the purprese of sanctioning "Special Duty
Allowance® the All India Tran=fer Lianility of the members of
any service cadre of or incumbents of any pect/eroup of posts
has to be determined by aprlying the teate of recrultment
gone, promotion gone etcs Le€s whother recruitment to poxvice/
cadre/pr gt haeg -ecn m: e on all Indie basia end whether
promotion is alse cone on the hasgis of an all India common
sanfority list for the sarvice/cadire/post an 5 whole., A mere
elause in tihe appointment letisr to the efioct that thay on
concegned ds 1iable to be transfeired anywiiere in India, dOo ®
pot make him eligible for the grant of 08 -

4. ome employees working in the NE Region apptcached the
Hon'ble Central Adeinintrative Tribunal (C~T) (Guwahatl Bench)
praying for the grant of 1A te them even though they were
not eligible for the gront of thie allowances the Hon'ble
Prirunal hed upheld the p syers cf the petitioners s thelx
Liability nnd, accordingly, Alrocted payrent of LA to them,

S in soms carer, tha Gircoctions of the Centxal afminise~
trative Tribunal vere impleomenteds Meanwhile a few special
lesve ptiticns were filed in the Hon'ble Supreme Court by some
Mintatries/Lepartoents agnainst the oracrs of the CAT,

1&9 Hon'ble supreme Court in their juﬁgﬁment‘éelivmr@d
on 209,21 (In civil gppenl ko 3251 of 1993) upheld the sub-
wignion of the Goevernmant of Inddn that Central Government

gedvilian employ: os who have all Inala tronsfer liabllity are

gptitled tc the grant af GLA, on heing posted to any station
{7 the RE Pegion fr-m outezide the rrgion and SPA would not he

| payatle meraly bacause nf the el-usa In the appolotment order

reloting te 271 Inain tornafex tiahi1ity, The apex Court
furtimg a-ond th-t tho or-nt of this ailowance only to the
officers tronafd red from outide the regien to thia region
would net bk~ viclative of the provisicns contedned in A;ticle

44 of the Constitution @~ well ac the ezual pay doctrine, The

Han'ble Court Al=s ddrccted thit whetever amount has nlready
Larn pai” to th - renponre to or {or that matter to cther

Almilsrly site tec suployecs would not he recovered from them

in 8c for - to17 allcwance 1z crncecrneds

ContGeee

!
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Annexure~f (Contd, )
7 In view of the above juﬁqpmwnt of the Hon’ble Supreme

Court, the matter has been examined fn consultation with the
Ministry of Lavw and the following decisions have been
takeny - :

1) The amount already paid on sccount of SDA to the
' ineligible persons on or befoxe 20.0.94 vwill be
~walved? :

©14) The amount paid on account af DA to. 1néliqible
-peiscns after 20,9:94 (which: also inclvdes those
cager 4in respect of which the allowances vag pere
taining to the period prior to 20.9.94 but payment
were given zfter this date f.e. 20, 9.94) will be
recoverad,

g, All the hini;tziﬂr/nepartmﬂnta dtd. are renuostﬂo to

keep the a“ove instructions 1n view for strict
compliances, . . ‘ '

%  In their alzlication to employaes of Indian Audit and
Accounts Lepartment, theso orders i1gsued in consultation
with the Comitrol: er and Auditor Generml of India,’

10, Hinui version of thiﬁ OM 1s encla ed.

SL/- '
(C, Balachandran)
Under secys to the Government of India

Ministriea/np@ertmentu of Govt. of India. ete,

Copy (with endor sement. 11«4:. UPSC etc. 88 per
- standard
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| Annexur ee=@ % )
HOe11.11011/1/84=RP . IV : A
Goyernment of India/Bharat sarkay

“22m

Ministry of Home Affairs/Girh Mantralaya

New Delhi,the 3,3.,86

- The Director Genera)

Asgam Rifles

Sub s Allowance and £acilities for'civllian‘employeea of

Biif'

the Central Government serving in the States and
- Union Territories of North E_stern Regione imporvement:
thereof, . :

I am directed to rever %6 the correspondence

resting with your letter Nos A/IV«{(C)/164/8 dated

Sth November 1985 on the subject noted above and to say
that the matter has been rxamined in detail in constitation
with the Minietry of Finance, The following decisfions have
been taken

1.

3.

The Personnel in Assam Rifles will not be entitled
to the concessions envigaged in the Ministry of
Finance (Deptt, Of Expre) CeMs NOe 20014/mrmznsum
3/€3«E,1V daoted 14,12,1983 as they move in organiged

grour and have back up supports

The A=sam Rifles perscnnel & Civilian nonecombatised
officers/employees of Assam Rifles do not have All
India iransfer Liakdlity and es such, the question
of grant of Special (Duty) Allowance even in the

¢ se of civilian non~combatised officers/employeces
does not arice,

Nonwcombatised civilian staff of static formationa
such ns officers of LG, ICGP, DiGs and Range Headw
quarters of Assam Riflcs may be allowed concessions
envinaged in the Ministry of Finance 0O.M, dated
1441241983 referred to above (except sgpecial duty)
allowance) subject to the condition that they move
as individuals and 6o not have back up support.

This issues with the concarrence of the Finance

Divisicn vide their Dy, No. 705/86«Fin.III. dated 21,2.1986

i
Sgﬁﬁ \

Deputy Secy te the Govts of India
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aAnnexure«g (Contd. )

Noeo 11411011/1/81<PF IV New Telhi, the 3,32,86
Copy 10 =

1e

2,
3,
4e

S
6

Pay & AMccounts Office, Assam Rifles, Shillongs

NG, Amsam Meghalaya, Etc. Shillong.
Finance IYI, Ministry of Home Agfairs,

Ministry of Finance, Deptt., of Ewpenditure(E,IV
Branch) .

Liaison Officer of A-sam Rifles, New Delhi,
10 8pare coples.

5S¢/ = |
(Fo VIGAYARNGHAVAN)
DEFUTY ZECY TO THE GOVT. OF INDIA



No. 11011/1/84«FP,1V
Government of India

Ministry of Home Affalrs

To

The Director General

Agsam Rifleg
5hillong«793011

New Delhi, dated the 2nd F,h 89

Subject ¢ Grant of Special (Puty) Allowance and Special
Compensatory (Remote Locality) Allowance to |
Assam Rifles personnel posted in the States and .
Union Territories of North Bastern Region, Andaman
Bicobar Islands and Laskhadweep « Grant of Sikkim
Compensatory Allowance « Sanction regarding,

8ir,

I am dir-cted to crnvey the sanction of the President

to the grant o< the following
in Asssm Rifles with effect fr

Category of personnel

~entitled to allowance

(1)

: R

allowarces to the personnel
om 76141988 §= o

Particulars of O.Ms regulating
the allowances '

(2)

Ai)_Gomb&tised‘personnel

{including Cadre officers)
in battalions of Agsam
Rifles and the combatised
personnel {(including Caédre
officers) in Static Fore
mations (such as offices of

DG, 16P, DIGs, R _nge Hyrs,

Training Centre etes) of

. Agaam Rifleg,

.11)Nonﬂcombatised‘civilian

personnel (including

~officers) in battanlions

of Assam Riflee and in

static formations {(such
ag offices of DG,ICF,
DIGs, Range HQrs, Trae

ining Centre etc.) and

other units (Maintenence
Groups, Workshops etc.)
of Agsam Rifles,

(1) Spectal (buty) Allowanc

Item (444) 4in para 1 of Minise
try of Finance C.My Kos I,
20014/3/83«E,IV dated 14,12,83
as mmanded from time to time,
read with their 0,4, Hos20014/
3/83-E.1V doted 29,10486 and
their 0.Ms Nos. 2X2,20014/3/83«
EsIV dated 15,7.88 and Min ‘

- of Fin. OsM. Nos Fe 20014/16/
BGE(IV/E-11(B) Gated 1,12,88

(his 42 in modification of
sanction issued 4n KHA letter
NC,. 27012/31/85“Fp011 dated
664,87

Same as ahove, (Thig 4s in
modification of the sanction
issued vide item(3) of para

. 1 of MHA letter N0.11011/1/84«

FP IV Gated 3.3.86,

Contﬁoo..
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Annexure-¥{(Contds)
Categery oflpe:sonnel Particulars of OMs regulating
entitled to allowance " the allowance

(1) . (2)

(2) 8pecial Compensatory

Allowance (Also called

as Special Compensatory

(Remote Locality-

Allowance) '

same as indicated against item
(1) above, Ministry of Finance
DM, 8 N0e20014/6/86~E,1V dated
23.5,86 and 27,4487 (Meghhlaya),
N0+ 20014/7/86-E:IV dated 22,9.86
and 27.,4,87 (Assam) No.20014/
10/86-E,IV dated 23,9,86 and
22,4,87 (tripura) No 20014/2/86w
E.1V dated 23,9,86 and 16.4,87
(M{zoram) No, 20014/9/86-E,1V
Guted 23,9,86 and 22.4.87
(Nagaland) s ‘Nos 20014/11/86-E,
1V dated 239,86 and 2244487
(Manipur)j No.20014/4/86«E(IV
dated 23,9.86 and 22,4487
(Arunacha) Pradesh) also referx.
(This 42 in modification of

MHA letter Nos27012/21/885«FP,

. Category of perconnel
as mentioned against
item 1(1)

3) Sikkim Compensatory Allowance

Comb:tired ag well as
non«combatised personnel
(4ncluding officexs) in Assam
Rifles posted in Simmim,

Ministry of Finance O¢Ms
- No. 20014/8/86=~E41V dated
23.,9.86 and 22,4.87,

24 with effect from 7.11,19€8, the Assam Rifles perso=
nnel who were in receipt of special compensatory field
area allowance (as in the Army) will cease to drae the
same, : ‘
3 The a-cve sanctions are not applicable to Army
Officers/personnel on deputation to Assam Rifles.

{

!

veveCONtdese
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Annexure«f {Contd., )

4e This issue with the concurxence o6f the Ministry of
Finance vide their I,D, N0s5(72)E,1X1/88 Gated 7.11,88

and ‘Fe89/AS (E) /89 dated 13,1.89 and the Integrated Finance
‘Division of this Ministry vide their Dye Nos 4754/FA (11)/08
dated 712,88, ‘ ' o

“ Yours falthfully,
86/«
| {M¢M¢Bharma)
Deputy Secretary to the Gove, of Inéia,
Nos 11011/1/84-FP,IV dated New Delhi the 2nd February, 1989
‘Copy to gw ‘

1. The Pay & Accounts Office, Assam Rifles, Shillong,
24 The Accountant General, Assam, Meghalaya, ete..
Sniliong. - '
3, ¥inance=I11, Ministry of Home Affairs,
4, Ministry of Finance, Deptt, of Eﬁbenditura (Eo11X
- Branch), : ' -
- Ministry of Finance, Deptt, of Expenditire (E,IV
: Branch), . | , :
6s¢ ~  Liaison Officer, Assam Rifles, New belhd
7. 20 Spare copiese |
86/ =
(MoMo SHARMA)

Deputy Sectetaty to the Government of 1. dia
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W MY gha

Y‘Uovvrnnhnh of Iniie, ﬁ/i
~ Minlotry of Howe Alfuira, A
, /Jpr "~ Directornte Qonorml A

/< :

Y

soan Diflowm,
CHhiillonp=703011~ '

. ' 10,0/2- 1/242/03 Datody 6 June,08
' ghri 0.Y. Oryo,
' Joint Geeretary (P) -

PP, gy .
JILRAGTE

“llorih Block, | S H
lintstry of Uorne AMMfalre, : U ‘
how DrLhi, '

' EIFSITLIMENT OF SPECIAL LUTY ALIOVMANCE TO .
CIVILIAL BUPLOYEES OF POAR, _SUILIONG,. ¢

i
f Sir, : :

! ..
1. 1 nn dlrcctod to stule thot Cpoeciocl buty Allovonce
. (5DA) Le one of the ten conensriony/facilitios oxtended te "
A Canlrel 0ovb.civilien ceplevees sorving in North Esptern
1 fegion ulith effect fron 0L hav. 'Hy suncilonud undor kinietry
: o1 Finunco G Mo.20014/3/03 E.1V dotod 14,12.03 encloced sb .
L hnnuxure 1, Subtoquently, consogquent to 4Ath Caontrol Pay
| Coramitisiun vosonmeondoticl, Lbove rrrmanstonn/fant 1 4don
. wore rnedlticd ond tuo roro concesolons vero given with
' cffect fron O) bec, '88 undor Kinistry of Finonca OH To.
1

. N0L4/15/86/L. IV/E. 11(DB) dated O Dac. 88 attochod as '
s Annoyuro XX,

' .
W
& e

tha Asson Biles prejected too the Eintstry of Honme
ASCoiTy Yoo extenrlon of thoe tbove concessiono/facllition
41ncludineg DA Lo the couwbatunl end civilion enplayeen eof
Lecun Riflos on the snolory thst oll thoso concegnlong
including SLE were gV

atluble to thie owployces ef ether CPOs
1ike DSE,

GIPE etc slutlurly situstop in the Torth eastern
fleolon. wuile grant of

tho tbove concessiong to Ais combatend
ennloyees vere turned dovn, ull these concoosions except 8DA
wore senctioned for eivilton enployeen of AsSen Nifles posted
Ln gbotle pormutions llko Direclorste gonerel Ansan Riflos, P»
Ingpestor General Ancon hifles(lorth), nango 1HQrs. snd B
Aunon NLfloa Trotning Contro and tichool wikh offect frpm -
% Yoerch (6 undor lMinlstry of Hone AIt.lrailcbtor e,
11.11011/1/8APP 4 duted 3 lereh'86

- o e et it > - o

- o
. = = - -

(Annexure 111 atbachael) |
- Cupy wnvursing ulonpsith elhare to @y wnt atcountp Ulfies ¢
' N (Asoun lelons, Shillong tnd Find

stry of Einonce, Doeptd,
| of FErpenditure (Ev1V), Subseaucentl

T’ ell thece oconcossions
extcapt SDA vere also entonded in the conmbetont enployees
of Asset Rifles wid

W effoct froo Ol lov, '86 under hinlotry
of lNono JLfalrs lette

r lie.11,27012/31/806/P1 11 datod 04 April'é
157 (Annexuro=1IV), - _ b
R 3. Cenroquent to chango over of puy structure of Assamx, \'
SRR iifloa personnel fron Arcy puttoro to CPO, puttern fren R
SV 01 Juw 8G tollosing Fourth Ce
\‘., ’_\‘)

ntnpl Fey Conrlasion reqenoeir
. . doptlons. SUn on the enuledy of ctbiar VIOs liho Lui'y LY
r\/f.b o%c. wus cloo extended to both cowvbuntant ond clvlllln
! cpvloyces ol Asnan Riflog vith offoch from O7 Nov. B8
(vith covaporiceal rention of tho civilien stulf and

oftricern oi nll rtutle forpoetlons of Aepun Wifles inoluding
Dirvotortru Genourc

C \ fLsoeon Riflog) under Kiniptry of liope
Y
( \VUJ ' [ cvas !
A r‘ R, ! \r\: ! ' !
\.\$ co“' " . 0
' { n)'\ 1 / \"I
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- uniitled 4o the civilion enployces of DLCAR

:}/.

. - , ‘ )
AREairs letter Ko,110%1/1/84-FF.1V dated O

2 Fab 89 (sttached
ws Atmexire-V)., Fore 4 of Ahe sald letter leyo dovn thad

the "nonction of SDA for the cowbstent ond civilisn espleyees
of Asgdn Rifles vap duly concurred by the concerned depar¥monts
of tho Wintstry of Finovuce, vix, P.I1X1 8nd AG(F) Vranches, ‘

Copy of sbove originnl sonctioning Lotter of Ministyy of Hone

Affolrs woc also endorscd 20.Pay und Accounts Offle
Niflea), 6411lonr, ond nlso to Ministry of Finsnoce,
of Expendiyure, E, 111 and E.1V Dronches,

4. - The Tay & Accounts Officer(AR) hog Aherefore, baen
oblirutorily peastngthe nenthly Lille -f_hhv ofviliat onpleyeen
of Dircotlorate Gonerul Apnpan M fleg, Ghillones uwithoud eny.
objuetlon right frou the Line of nenebion of BUA to -Ansay
Wflos. Movover,

L ond April'og, Fey & Accounts Offlcer ’
(houprt Xley), 8hlllong hos Intinoted thut DA 13 ned

thillonp oldin
Kinlsiry of Finonce (Deportnent eof Expondl{url) OH Ho.11(3
D6-E.IX(D) dnted 79 Jont0R famve oaa. 0. . o

5, Tho Judrenent of tlw Apex Court romrding noumenditliew
nunt ol Bl to cerbluin entipory of ofviliun porsonnel {eo
buttd on the renurol ordor sanctlonlug the ten coneessionn/

fucilities fncluding GDA to civilien verving in the Nerdhe
epstern reglon

 uste y vide Minlstiry of Finunco UM No,20014/3/63-R.1Y
waxcu L& D3, 'C2 (Annswave 1) refers) end ivg tubpsquent
podificotion, SDA wvas ssnctioned to the conbobtans, and olvi~
lion erployces of Aogen Rifleg on CPO shalogy sthd-thud Yo

fron o racit lotor dote (07 lov, ') when the Pay pk\\.rn
of huuyury KL1Lluy peraonnu) wes timde on Ahe Yines of: CPO
Ent\crn 6ftor Fourth Contrs) Puy Connlcslon roconmendstions,

Y may olso bo uspprectated that the Minintry of Hoos Affalrs
25 well as Kinlstry of Finnnce vero fully sware of She peneral

0lirluility critorio far SUA vis-w-vio tho conditions of
‘oplointeende, posting

transfer, rotantion, exigancy ef
gservice cte. of the civ

o,(Assem
Dxpnrtmn\

of finstn Niflos Like LGAR, 1GAR. Runpo Qs snd Tralning
Contre, Yecping ol)l thoee tuctors In vivw, a pupersto and
¢xclusive senction wag accorded by the MHinlptry of Homs
Af{ulrg for grant oi SUA to tho conbatsnt and civilian
enployces of Asgon Nifles (Annoxure—V refoerc).

6. ~In viev of the posttion explolned obove this Direode-
rote §n of the opinton thut the concern of tho f-y & Accounds
OffLce(noson Niflea) sbont the elipilidity of BDA to olvilien .
(UKL T R O SR,

, vt lrectirtto Gararel Auuun nifloo, Ghillong i
not prentecd

or n loricel interprototionrof extant Gevy, orders
~clied above which ‘provided for a srecin) dinponentlien 4o be

hotrconbobliued clvilion perzonnel (Including. olficers) in .
ULLLS €5 well o3 gtatlic foruaticns includine thim Direntorsdn
TlLe Dircceorate el ool vito v UruYML 01 BUA LY
the civilisn enployees of DOAM,8hillong 1o in order, ' !
7. The uvbove proposal/reference hos boen vedted by ithe
Filnanclsl Advicer, llorth Eastern Council, ‘

ﬁ |
8.

The MPinistry 1s requeated to kipdly Lssue a
cluriticution on the subjech, :

wwwwww “wa b

Yours feaithfully,
64/~
(5 J R fghurone)
YojJoxr Cobaral
Dy.Director Qonnrel Assan Rifles,

“ncli Ay cbove,. for Director Ushorel,

On

11ian employocs eof wbptic formetions K
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No, II-22013/2/98-PF.V
Government of India
Ministry of lome Affairs

A

New De.lhi, dated 907098 1998
To |

Director General,
Assam Riflesg
Shillong=793011

Subject : Entitlement of Special Duty Allowance to
Civilian employees of DGAR Shillong,

Sir,

I am directed to refer to your letter No. .
A/1-A[242/98 dt 6,6.98 on the above mentioned
subject and to say that the proposal has been
considered in the Ministry, but the same has not been

agreed to in view of the orders of Ministry of Finance
dated 12,4.96. , ‘

Yours faithfully,

sd/- x x x

(Nirmala Dev)
Desk Officer

9/7/98
Copy to LUAR, North Block, New Delhi,
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A\ .
Finiatry of Home Affeairy \
Vohenide shalaya Aggam Mfles
USrecterste Goners) Agsun NMtles
g .!'.?ullmg» -793%11 | -
A/LA/242 /9% 21 Jul 9g y
The Pay ang Acceunt y Nfice ')
Assam Rif]eg ' .
Vornment ef Indy, . -
v Vinlstlz of Home Nffatr,
Lo ftum). rah, Jillenge 3
' FHEATLENENT OF Speetat oy any VIRNGE TQ '
?:TEZ AT Tt YV WA et rr'gtncg
1, Incloges Pleoase fing herewith pliate Copy of M
letter Ne, IL?..?QJ.:}/}Z/?&-.N?,V dited 09 Jul 93 of the
surlect clted Akova, for {nfe ang flecessary actioen,
Sd(- xx :
(S Mawar )
18 1 e
. | /U(fS o |
‘.MlC; . 4‘1_&1[_”.&. Y By .l(; A'Ssj.ﬂ' }“3(103
Copy to 1 |
Estt Branch (Intermnal) = for infy and necessar actien
| alengaith cow of M latter N,
1.22003 /240X V dated vy gy e,
~LAn20%e Pranch - o edes
AN

et —— .,

- AL
SR ._,é'// L&@zy./z&{%”c

' P} /;\.V-V/. /\: 7y

Bharst Sarpap

Sovernent of Indge T 7 o) \
G dh M’",‘h’llly;




, . | ’%’4‘7—* AT g
i‘j’h : ,‘ ’ L ‘ - . .
Aill.:' . ﬁw TR ‘,?,33‘ - | /}’V\ ANEC M"L - @ g \
. »\:54 " o : ' ’ - "
Lo Arele Mo ot 705075 _ Mahanlderahalnya Apasum Riflen ‘U\
;L : : UDirmrctorate GCenetial Ansam Rifleun U\
’ ‘A L.‘l\“c.n:"'-"“-‘r.‘.: : '
' JQ,/yxaox*X‘AA—'*‘@? !
CN/1enj2e2-0n 00/ “)n Jul 9 :
. » " . / :
1.
{
‘ Puy ane Accuountn OfLfice
N I hagum Riflep
P . Laftumihiraeh
i {. .+ shilleng-)
i‘ \
' ' \ ITTITLEMENT OF GPRECIAL DUTY ALLOWANCE TO

CIVILIAN FRILOYILS  OF  DOAr - GINLLCHG

1. Fefermnca our letter No A/I-A/242/48 dated 21 Ju) 98,
. 2, Conanauant to the frnue cf Minlstry of Finance
o , (Denartmant. of Expenditure ) CM Ne.11(3) /95-E,11(8) dated . .
3 12 Jsn %6 and the okrervations ralned by your Office reg,rding
. e e o T e sV L mien Y Ave s of DaAP, il Yeng,
i o ¢ Tarn wou vpken up with vhe Minintry teon claritication of
N . entitlement of DA to civilian empleyess of D3AR, thilleng,
Tha Ministiy of Hleme Atfalra han intimated, vide thelr letter
Yoo 11, 22013/2/98-PF,V dated C9 Jul 90 lcupy encloned)
that the civilian empleyens of LSARN, Shillong jre not
entitled for SDA in view of Miniotry of Finance letter
dated 12 Jan 96,
d. The abvove is for information and necessary actlon.
I RN U
T T NAE e T
v ' / 2 CERERL I &
: - M&J’ Moo 9y
st » Qant? oL,
T S -KZAV — e hy//,//’f" il
A B fQS e (R S'Dhu}l ) 19
. q . /0 . . 31 . ' ) '
o \ > e« Cold P .
g S L) e | :

for DGvAgsam Rifles y

) Encl 1+ An_amcve i
. ]
N,0.O. | - o
- ! e
Copy to :~- |
‘ .
1. o Arrd! r for Antormation and necessary action
Yo alonawlith copien of {ollowing lotters t-
! ' .
() 1OF letter No. 11(3)/95-E.11(B) dated
12 “n” ‘“.|, .
(}y) 2320 lmtter No.A/1-A/242/98 dated
UnoJan v
(e) PHA letter Mo, I1,22013/2/98-PF.V
R— Ce aat~e DO O] 9R,
2. ESTT Ry - -éo- lyour 11.11015/5/98-Est{(R) dt
. : . . Jul 9N gy etern).
3 i, Plnory, - T T TT R I LU A I B VIR N E
et ' AW SER YR K SR RIS i
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ool | K (5)/::"\/(.‘3/‘;,' \\ Oted Shiltlong gl\u’)»f’) Jul 98 .

e
Fd

oy ' - 1A Ceneral Curprest Singh
' o <U1rectorcmm bonoral Agsam Hiflnn

, : ‘ .
Shillong , : "j ‘
CTHOALAAL OF SPECIAL LUTY AIL'.)NN\CE FROW o A ¥
~’&L;];TJD. T I TTECT O CIYT \ |
GonC o O i DTuClOATE ;
;UAMJuxJLJ ,XUAuu uflﬂLIAY‘?D o
NGBS VIS § AgsAR IELES ) SHTLLONG !
Ve, 3
}. The Undorqigned would liko te apprisc the fellowing {
matter for favour of ysur kind persenal 1nt¢rvcntion . b
P‘QWSO. . . . !
2.

It han come to the notice of the civilian staff :

meml:ers of this Directorste that the Pay and Accounts
Orfice ( Asaam Rif)as),

illong has returned the Pay
B1) of July 1990 with instructien to deleta . 'Spocill

Puty Allowance ™ from the pay bill in aocordince with

the Finietry of lone Affoirs, MNew Deslhi. letter Ne, -
11,22013/2/98~PR, V dated 9 July 1998 (fhotostat Copy
enclosed ) which was forwarded to them by this Diroct.rltﬁ

vide lottar Mo, NJLI/242 /90 dated 23 Juiy 98 Motestat
Lopy cnclo:cd ).

-t e

-
.’ )
Z e -
et

. . '
- N .

Siz, Wk 4o reiurn of Py S1id fer the menth o*
July 1998 by the PAD (AR) Shillong, 1t has become panic

amongst the cixflian staff members of this Directerate

and they have vrpoed me to take up this matter 1mmodiltoly
vith your honou¥ so that your honour WOUldfb. kind on.uqh

e

-

R R Rt —

.-

|
]
to look into this matter person ,ally and would save all '
clvilian memherk from finnncial loss which has been caused °
by the PAO (/\)\) . . "I
' ]
. ]
r— e e e Contd,.'.2/= - y]
/ . ] . . ,!
AN & .
. \\“_Q“ \1
D A0
- AN
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Yo /\ss'lm Rifles ((m l)’ Timployees AsS ocmuon

;;',, ' ' SHILLONG
] , o F ESTD—100G9 /
B L '

Rof No . AR(C)/EA/90/ §4

To

1t Cennral Gurpreet Singh
Director General Asoam Rifles
Shillong -

‘ ;-
WITHDRAYAL OF SPECIAL DUTY ALLOWAMGE FR

PAY UG JMY*ﬁq\Drhq
I"ﬂ”””ﬁl Thr DINT

.......‘

ev e mm. ., oA

v ™ lt“‘"“”""‘ﬂ‘"\'\’T’W"
(ARSI Y] l\AJ 1 8 L R e

)ln\lU

N Ruuoﬂ!?ﬁiﬂmm@ma

Respacted Sir,

L. Kindly refer to our letter Ne, Aﬂ(C)/EA/bB/b4
,dated 27th July 1998. :

2, Sir, it 1s learnt that the content Lon made by the -

Mnistry of Finance letter dated 12-~1~1996 as quoted by ﬁ
the Ministry of. Home Affalrs, Now Dalhl vide their letter
No, I1,22013/2/98-IF.V datad 9 July 1998 has not been
considered und the Pay bill for the mbnth'éf July 1998

An respect of civilian employees of this: Dlroatorato has
been re~subn1tted cLating that the npucinl duty allownncc ,
| : -~ would be censed from the month of July 1998 which has

extremly shocked to entire civilian employocn of this
Directoratéd,

3. .

Sir, nll civtlinn oPployoel wcfc oxtromly hopotul

that our dyngmic leader Director General would exercise
his all offortu that the poor employees working under hin
would not 1nosu thelr pay packet by ceasing thelr genuine
allowance wh%ch fa stil]l in existence even though the

o IS\ hns turiqd dovm our strong roco"mcndation by. simply

quot ing Minlstry of Finance letter drted 12-1=2996, T ¢

4, Sir, we are still hundred percent sure thet we may
dafend our cate WIth-Thi o PIOTR)—STIITong based en the
reference quqted by the M in thelr letter dated 9 July

1098 with a view that in no case ths order of Ministry of °

;o . : Finance letter dated 12-1-1996 has got any relation with
VAV © the sonctiening order of the MIA vide No.11011/1/84~FP, 1V
@‘“ﬁ,\“y\ - dated st Feb 1989, | |
A

| /V“);u | | o ' | o Contd.'2/

\
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Assam Rifles (Civil) meloyucs Assocmtlon '

SHILLONG

"ESTD—1969 S ' gyf‘x

—

: L -2
l:_.'j ' HQ{ Nu e s raiieaiaas 4

Dl;l()(] ‘Shillong the ‘}D,U\ 7M'l) U

Sir, your honour would definitely appreciate that . ‘
the pay which we are getting now in eur each cadre is
quite 1nsufficient to meet even proper two square meals,

S

, Jn addition to this wae are to meet expenditiure towards
TTTeducation”to  our children, medical treatment “as and T
when roquirod and varfous social obligations,
f"-ﬁg;:::ta.

B e T B

T oTrsoTre s tURppa sl TR =yeur—hsiiour that your
employcos what-so-sver rank and file may be do get proper

Justice keening in viaw of the correct inter-pretation of
‘the Governrent orders received from tims to time and as
- to how the STA proposal was originated from the Director
L | General Ascam Rifles to the Ministry so that all con{usions '
would be removed sir, . . !
7. Sir, indpite of your all efforts if eur SDA is . !
ceased, we have no otherway but te take shelter of the
law for correct. intor-prctation of the Ministry ef Finance
latter dated 12-1-1996 snd MIA's ganctioning order Me 13, '
11011/1/84 ,FP, IV dated 1st Feb 1989 so that we de not
suffer financial loss in this critical hard days ef eur
_m___;dﬁ4lv 1ife. Ve helieve your vicion of thoughts wil’ remove
all clouds in regard to correct intor-prctation of tho
Government ordersd,

6. Looking forward for favour of yourzvaluablo

judgement on this matter Sir,

Please ac?npt my sincere regards Sir,'

. Thanking You Sir,

\ Yours !aithfully. B

R v
1 ! ' [ .
, . . . . " . . !

- ' {RS PATW\K
! o ' . Ganeral Seorttlry

e s o e ot -

v ——n - e
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- Tele 3 5021 Mahanideshalaya Aasam RiTley
: : Directorate Genaral Assam Rifles

Shidlong = 190011 o | ‘g?t
/d' R

No.A/1-A/242-88/98/ o' Aug 98

Pay and Accounts "X fice
Assem Rifles
Lajitumkhrah

Shillong - 3

EHTIL}EMEFT (P SPECIAL DUTY AL LTOVANCE TO
CYVIL Ul Lin OhEES O IRV TR AL

s Qz ot\e | S Y ,]bBL
1,  Reference this Dirsctorata Jetter Ho.A/1-N/242/98
_Aated 21 Jul 1998 and Ho.\/1-N/242-088/98 dat ed 29 Jul 1998.

2, - The photostat coples of the following letters are sent

wr mme=— herewith -

s e o

-

(a) Ministry of idyme Niisirs Hew Lellil letter
Mo, 11,11011/1/MM~FP. 1V dated 3.3.1986. \___—\

(b) Ministry of Hame Affalrs Hew Lelhi letter
te 11001 /1 /841 1V dated Jst/2nd Fely 1009, \

~“””’(é)ﬂ:54hiﬂtr( af Finance Lepartment of expeaditure
Jetter to.11(3)/9o-E, 11(1) cated JIth Jon 1996. .

2. While allowing voarlious cnoncesaions an envisaged in the
Kinistry of Financs O, M dated 14-12~1983 to the c?vilian
employead of the Central Govemnent gerving in the stetes and
Urion Territories of torth Lastem leglon, oxcept "Special
(Uuty) Allowance to the non cntat {sed civilian staff of
gtatic formotions auch Ao of {Lcen of UG, 1GP, 116Gy 014

Range Wls of Assam Riflas was not ayreed to by the Ninistry
ne commnicatad under thelir letter Ho.11,1101 /1/8{:%P.1V

dated 03-3-1906. , -4

4. The Gavernmeat of Ingla;, Ninistry of Hone Affairs while

L Ahn meorction of - Spacial (duty) allowsnce vide

. Ho.11011/1/894=t P 1V cated Lal/vnd bein 150y it mey te pperused
from pare 1(1%) of the atove sanctioning order that the
sanction to the grant of specliol (duty ) allowance to the
non-conbatisaed clvi)ian pernonnel (including offlcers in
Latiolion of Assem Riflas and in static fornations (guch as

. offlices of 1GP, D1Gs, iange jta3, 1raining Ceitre etc
and other units {Maintenanco Groups, VWorl.shops etc) of
"Neapin lifles w03 mhde In modlficitlon of the sanct lon 1ssued
vide iten () of (Lhe mintstry of tlne AfEnlrs order Ho.ll,

llOll/l/U4-FP.1Vldatod 03 tar 1986,

rom the O No.ll\3)/95~ﬁ.ll(n) Jgat ed
{ Finance, wepartment of

~nnrt e

Y It sppears }

12-1-96 1gsued by the Ministry O
© - Lxpenditure that *he Qﬁvnrnmont’of Indis vide UM tios
mant lonaed in Fare 1 of the r{oresaid letter hod ceosed
opaciel {duty) #llowsnce to the civilian employeas of the
Centrul Governmeni serving in the state and Unlon Territories
of lorth Eaostern lwgion civinq‘offoct'f:om 20-9-1991 ‘hut 1h
thae aforasaid orcder, theyra was no rc(oroncq.quoted of the'

/’!.\. - ' '+ L
- Contdese2/-

TRA AN N
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T ——




- ‘ s _ : - &/ v . s W onf Y
Cw Cee o T A
ol e . Mintstry of 1 %)

lome Alfﬂ]riv Urder Mo,

_ 11011 /1/BA<FP, 1V dat ed
ot o st /ind Fab 1909 with a view that the spaciel (duty) allowance -
1 PL‘P: teo @ho civiltlan omF)oycnn of the Central Covernment aerving

C in “he state nnd Uiion lervitories of lorth Eastern Region
o ., Wan granted from the year 1083 onw '

. : l ardy wherens the civilian
N ~omployeas of the Directovate Genersl Asnam JUfles was granted
T special (duty) allowance from 7-11-19H8 onwards nnd hence the
ordexr of the Ministry of

Finance letter dated 12-1-96 was not
1" ___.——=—Dbelng wade cperative ti1] datae, o ‘
= |

.} “J:r_~,:_6::f—*3hléo the Minfstry of Finance,
pome—rm=""" 4 thelr O.M H0.11(35/95~ﬁtll(bx

made any reference of MWg nrder dated 1nt/7nd Feb 1969, it
1s fell that the contention made in the MIA'g )lettar Ho,11,
2201372 /508, F, v dat il 09-7- 1998 forwsrded to you under this
<[ Directorate Jetter Mo A/1-A242 /98 dated 21 Jul 1998 need 30

Dcpartmpnt.of Expenditure
cdated 12th Jan 1996 had not

ks examined at your end for “dmissibility of specia) (duty
nllowanice fn re

_?er Lo civilian employees of tlim Ulrectorate
Genoral Azsani 2lfles, Shillon

& before ceasing the said _
S allowance., The spe-ia) (duty) allowance was discontinued from
b _ 20-9-1894 for thase who were in recelpt of cald a)lowance

from 1902 onviards and was nat effective to thone who were
roceving Lho safd al)owanrce from T=11-1000 te it11) (date,
thlass, the Gavernment .of Lidfa, MW wmodify/cancel or aupersede
the provision centajined in para 1{13) of order No,11011/1-t1~
FP.IQ cdated lst/Znd Fob 1989, the civilian onploysss of the
Rirectorats Genovz) Agaam MHilaee,

“hillong would Lie entitled
to cdraw Lthe speclal (duty) allowsnee.

7. I view of the above, you are regquented Lo examirie thia
matter and taet 11, Directarnte biow fimadint aly alinut the
Aarroact intar-pre

tztdon of tita Goverriment ocders to enable
Ll Myartarate ta take

in tha matter with the epproprinte
authority, - 1

R Pendlng clardfication from your end as vell os final
L".\H.‘(xt.iug; N O YulUiee. 7 R

A N

recovery of apeclal (Cutx

L St ‘ )
el ant Tag “.‘,::f.‘_‘,‘, ne Jeducl fon/

) allowance of ¢ivilian employeds of

the “irectorata General Anaam Hiflen, Shillong mey planse Le
macae, , g ' ‘ '
9.

My eoriy clarifdaat tan ha 4h'e matter ts requestad,

)

o ,-‘”(‘--E):.:"-":
(Mandhata Singh)
| . Prig .
. i Pirector{Adm)
IXPRONS, | : , for DG Asgam Nif)es

Cony.dn 1~

1. oC, A0, 1/Valley, Sh'illonq

. Est Lranch — for informnation and necessary actio?.
LA it long ,\,?u-_,?f_’; ro(‘]u'_ﬂkg‘id‘t..o.-C?r‘\t:_‘il‘\\rJ:rgfe:: ‘.
L ' ' teceived frxom IMU(AH), Shillong,
/‘0 - further direction on Linds matter will
: / \Vt ! 1) Tivm\ on recsipt of reply f{rom
‘\I“A Q" . YACUAN), Shitllong.
\ TN A, Fin Broneh ;
' ¢ DOAR, S1i)Yeng ‘ '

—-T
pon e
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| Assam Rilles (Civil) [ mpl()\cw Association 7 I

SHrppLong

E510--1969 1%5377<f%7h*r ' 'vzj;'
Ref No An(c)/LA/on ’)( Dated Shiltong the l},A“' 98 - ,,JZJ

.

S ' : /) ey an~—[ 2
" ' Te , .

Shrl O P Arya
~Jeint Yecrotary(l)
liordh blech

; Hinistry of Heme Affatlrs
: tiew Lelnhi-110701

(Threugn the LUirecter Leneral Assam hi!l‘s, Shilleng)

B TLEBT " SIVCIAL TY AVLONICE T CIVIL NI
1 s‘U\"” N LJJ« Jll..J(‘

-
| Respected S5ir,

1.

1 .
The uncersicned en behalf of 311 clvilian omploy601 of
- the Dlrectetate Goneral Aqgan Rifles, Dilleng would ite te

. tring Ycfere yaur henaur nty the fol)ewing watter fer (ov-ur
' o of your Vinc¢ and sirpithetic erders Siry o

o , ' 2, The (mvornmonl of Indla, Mintstry of Heme A(ll!r' vide

orcer Ha , 11711/1/PA-FP 1V ¢ated 1s\/2nd Fab Ivﬁv(pho\.itlt
S Copy encleted) had ceave,ed the sanctien of Spociallduty)

allevance tn tha nen-re=tatised civilian pertonnel (Including
sf{icers) fn Lsttalten of Ascan Hitlee and

in static’
femmatiens {3uch as offlcos of LS, 1GP, U1Gs, Nange W,

Tratning Coentre oic) ind slher ity (Valnion)nco (xoups,

Mt o haerbshepy otc) ef Assan Ni{fles $In medificat fen eof the sanctien !
N PR o "1ssu0d vide fton he 3 o¢ the Mintstty of ilene Affalrs erder” R
. :'! cho, 11, 11C11/1/of FROLV dated 00 Marp 1956(ph.tost|t cepy l
. T -~--Q1LL0‘°U) e o A ' "'
P -3, Str, Srectal {culy) allewance te the civilian anpleyeos .'
" | af the Cent-al Gevernmet serving in the stote and Wlen !

Torrttartes of Narth Faatery Heglen waa grianted from the

€21 1773 panatds sndd wog n\scaninuoN to Aﬁtm with eltacy

fren 20-9.00 yndar the arders of the Mintetry of Finance
letter d:'rd'l? g 100{ :

o

R ey ]
" | ! (\k.‘(‘\" - ' '
" , ) . ——"\”_ g47)
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'f{&‘fsam Killes (Civil) Employ
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SHILLONG

CCS':A'SS"OCi&LiO'ﬁ:%f

. ? - Deied Shilttong the A2

B (\de'_.')Y

1, ‘Sir, After lopso of

W23 grantoed $pocia) (duty
the orders of the MW vy
It /2nd Fep 1989 and thoy

5 ¥Years, 1he civilian omﬁloyool.

) allewance from 7-11-1920 under
° He.1JOLL/1/B4-FP, 1V gateg

Finance Yetter dated 12-1-96
Could be magq oporative un

loss thoe aforesaid srder 1g
modifiod/cancalled °L suparseded by the JUIA vwith a vigw

that noe reforence o- MHUAYg Jetter dat ed l1st/2nd Febp 1989
W33 queted by 11, Mntstry of Finance 1p their letter -

“Ceasing the SUA frem 20-¢c. e

- —— ..

allewance frem 1983 ﬂ
to those whe vore receiying,

of 8 Years {.0 frem 7»11»1?
Dy Contral)er of MO(AR)

tor Cﬁ]!fil and ethepr -
to mite him underatand aheut

the gevt ¢1qery but 1t Appear
ncted and dign

rd

the cerregt
Jntoruprctatjon of 8 th;t all
efforts of oyr resp ﬁtory efficars gaed offices
falled becauyse of the negative at

titude of the by Centreller
PAU(AR) Shillnng. :

P3ss your valuyable

2L tho oarlfest g, that perying civilinn.sta{{ of Directerat

Shllleng NG the civy
od en retirosent fyrem 20«
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Assam RlﬂC\ (Cm ) L,mp{oycue Assomau()\'
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SHILLONG
[5TD—1869

Dated Shi]long the"'__,l?,;,___ﬂy,:o 8 /

cempelled teo cease their SDA and also not te rocovor the

- SDA drawn by them frem 20-9-94 due to wreng inter-pretat Len
- of the Gevt orders by tho Dy Contreller of MO{AR], MHA

Sh*llonq.

&,  Sir, it has bom roaolvcd in the Gvnoral bedy mottinq

held on 27th July 1998 that 4f the present attitude of the

Dy Centrolloer of PAO(AR) 44 not rnmovod'and beth aerving

civilian employars as well as tho clvilian staff ef this
Directerate who have already proceeded en retirement are
belng compelled to recever thelr SDA drawn frem 20-9-94 due
to non~receipt of any intimatien frem PAC (AR) grom 12- 1-96 ,
onvards, the staff mOn‘orﬂ has ne eother vay but te take

shelter of the law fer corroct 1nt0rprotatien of the Ministry

4 "'n-snnn Yetdnw Azd act L Re DU _.\00( and, N)V\'S sanc‘tlonmg

order Ha.ll, 11011/1/8a FP, 1V dated lst/2nd Feb 1909,

.o

e Sir by Contreller. PAC (AR has ne

direct our rospected Ad\\ni\tration to step- SLA {rom Aug 98
and alss te m2ko recevery of SLA drawn from ?0-9 g4 since

he i3 functiening as Treassury Officer-Cum Pre-chack and

_rothlhc elne,  1he FATIAN) without raicing any obiection,

passing menthly pay Fills of civilian staff and civilian
offtcer of the Directerate Genoral Assam Riflaa, Shillong

oven after rvceipt ef Nqnlqtrs of Flnance letter dhtod
1241296,

jecus—stanci te

It 15 not cloar te us as te why he hecomesse
officlent after lapse o

of SN and also to recever the SDA dr:wﬂ from the civilian

r*aff of this Diractorate from 20-9-94,

1¢ tho steppage and
ithe recovery sre to ko e‘fectcd

It was the IOQDtﬂﬂAbilitY
¢ the PAL(AR)'to retum monthly pay bill fram 12-1-96
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would ned
Lve te sorieus 19p80% on the part ef the

WQ2LAR), the "exvﬂno civilian staff and officers and tho
civilirsn stoff 2

te diseatiaficd,.
nd officer proceeded en rotirencnt/died
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! RefNe oo - a - Dated Shillong the __)3,_l-¢'95% .-
) i
oy | sheuld net be made respensible te méka'recovbry frem I
2 ‘ 20-9-94 and the rcsponsibility © be fixed by the compttont ;
authority to the person/person., of the P/\O(AR) for such ¥
serious lapses and make goed of the less. sustajned by thom |
and not by the clvilian staff of thi= D*roctorato. |
10. Leeking for favour "~ yeur kind,judgcmont en this .
matter Sir, | | .
. {
. Lls  Pleage accopt my rr +  (f2 regards and regards of al) i
civilian employees servi. |, the Dirpgieratb,Gonoral Assam |
leles, Shilleng, | o | |
) - "
‘Thanking yeu sir, ST 3
. : .":
\ o l
Yours faithfully, B
. . ] ‘
B N ( ;' ..”- .. .- oam e ﬁ‘ T @t Nhay
(Rs Pathak ) 3
. benural Secretary !
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A S .1 am diractaod Lo 1etar to your lottor Nu. §1.22013/2I9U-PF;V
dated '09-7-31990 nnd Lo olnto thot tho proponnl for ollginhility of
Gonornl Annam niflon,

DA to clvilinn omplouyoson ol Vigoectortnto,

Yhi1lony yon Lakon up vide thin bliecternte lattor Vu. NA=N242/90
Cdatet 06 Jun 199U but not agrood La dn viow of Hinintry uf  Finonco
~order No. 11\3}/95-3.11\ny dated 12 Jan 19906, . ot

2. Ntur caroful examination of Ninintry ot Finnnew Order. dotodl
12 Jon 1996, o doubt hoo ninon dnorvognrd to npplicnhlllty of tho
pald  order to Lho civiliun owployeen ol birectoroto Guneotral hooawm
ftitdan,  Shillong. Tho tivilinn owployood ol DLiroctorntoe Gonoral
Aopam Riflon wero grantod YUA frum 19060 onworin vitle MIN'n ordor Nd.
11, 410042 7041000V dntod U1 Fob 1909, wharons onployson 0 the
Central Governmant tarving tn tho gtnten oand tinton foryitorion of He
Ragion were granted  the natd nllovance fram 1903  onuardn, Y
allovanco wan dinchntinued tov olher cemployeen from 20-9-1994 undet
the Minintry of Financt Urder doted 12 Jon 1996, Sinco Lhe civilipn
cvaUYbun uf Uircc(orntn genoral hotvm niflen, shillaong woro qrpntpd
SODA {rom 190U onvartds, the ordoto of tho NMininlry of Financo lettor

dated 12 Jon 1996 wexe not made operative ti1l dnto.

3. Now, the Pay awd Aecuuntn ol ticer {Annnm niflun) hnn tntimatod
thin Diroctornte tointop payment al ypA Lo tho eivilinn  omployoon
{rom tho .month al. hug 9 and alno Lo tecovur Lthe BDA dvavn by thom

ninco 20-9-1994.

4. jt  may ho Vhoon Lhat whilde cenniing .bun te Lhn _clvllian
amplayeca of the Central Govetnment norving fu the gtntun and Union
Hart h-Fantern Pegron with of{foct [rom 20"9"’94.‘. the
Phan notoomodkn sy toteonce of the Illli\‘n"“‘or"\ot -
v dated ut teb 1989 3n Lhojr jettor dotad :12
: thin Directornte weve arnntod
' -:—"‘J:-.l:)-'!\ ap el o ttnT (ui-j*,—1v—r\'~.-:r-“‘t~r~". tunm.,_.Lu.-—!l———V!!l!l antd vel'uf!rl,)oinq ’
allowved to  diaw the pard nllounnce by Lho PALM LAl oven aftur
rcuun».t of Hinisltvy of Fiuance fettler dated 12 Jon 1994 . Hi\:hi Ltho

Mininlry ~ o Fronanet
tHo. ll.l\Ull/\/‘\M‘!'F. .
Jon 19406, Che crvelonn Cuprloyens o
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' Vindntyy of Iono Aiakygy

How Dolbd duted 7rpa Bepty, 1998

zo
Divcetor Gengrul
ioene Piflep
iillonge~ 1529110,
fluv s iNtLletnt ot Njeainl Iuty Allovenoy to
Clyllloy loyeca of 1T1F, Tbillong.
Sl?.

_ I on dlircotod to rofer to your lettor o,
A/I“ﬁ/RQZ/ﬁﬂﬂDIJ anted ith g, Vit on e Mmhdeoy oltled
OUOve N o puy Lig gy Wi stvendy ho tuttentad to.
Youw vide gt

Ladbendonad YoT4018 ghat tpeolnl duly -
Mlavenge §n not novtapil

Lo to the ofvilinn ecployeun O
oL deonn Tiflen {n vioy o1 tpe ondure of Vintutvy of .
Tinenoo daged 120 16199¢ o

_ Introfore, the mnount olready
Patd to the coplovven La ¢o bo vouovared.. '
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Tele Koe 725270

A I<A/24 2750 12 Oct'yd, _ B
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Liong *n* ' ) | S '

Liot '

Lileg ‘¢

l.luu 'P.
LN Y N0 TIL BII ACYWNCE 10
CIVILT & 10027500 OF IGAT, SIILIORG .

e

Telforaioo Mnintry of Finance 10@:09!!0.11(3)~n~
IT (3) dated 12 Jon 96 ( Cory wmolocod Jeo

2 Iho adninnibility of Speolal Luty Allovance (2DA)
0 tho oivilian teyicyouy of +74% Tge Kun and unity oto
ven under querty bared on an ohaevetlon ralned by T,
Agson Plilen, dhillonge 1ho b

inlatry has now clarifidd the
0dmioaidilsty undar thadr letbor Mue 22013/2/28-TF, ¥ datod
22 Yep 98 and 161 Tetber NooFet (1 )=Bo11{2)/90 daled
29 gug Y9y 005Lcy 0f Mol Bre

melooed heruvith for inSomatyd
g necesozvy notlon hy all ooncemed.

Mley iites nowever, {a in touab vith tho M
#or reatoradicn of e ertitlienent ot

Ve

inlotry
it} to ofivilian

) o of which will ve
1ntlutt¢d'ucxarntoly. :
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R No. 22012/10/97-0F .V
U loveriment of Indla

MUndutry of Homn Ifﬁulr&

R S

’

Haw Delhl dated 12th May, 1999

v : Diveator Geonaral

R Noovom ItLELlen '
e Ghillong - 793011
AN (A o

o0t © " Subject: Entltlaunont of Speclal Duty Mllouvance to

"Clvilton Eaployoen oF hpseom RigVin,

. . . 1 .
~'.,4 i N . Bir’ .
L " I am ﬂlrt'ctud Lo refar to your (nx mansnga No. .
G e I 11018/27/99-Laqgal dated 1,5.99 on the subject clted r\\mvu
o and to ony thnt tha ovdarn of tha Hintatey Ho 1), 2201)/)/Q0~
W e PRV dotad 9-7-918 pagarding diacontimetlon of the Snoclal
V.. .. buty allowance s appllcable for all the vlelinn omp)oyee
O of the Asuzim RJ[lvs.
e "‘v‘:‘. . .
l"ll
e X *
e .
Wy 00 . _
e et : : your's falthfully,
T ' ' : o
L,
'.l"-.f, P
R EITIN A VA2 334
W : ( Bivla Bavi ) .
: Pask Offlcoer
S
b
A!J.‘l
]
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Mharat Sayvkar /Q

Gavermnent of Lndta NNNLY A ——-Z,&
Urdh Manbtralayn

Minfatry of Home Affniva : g
Hahnutdenhalaya Nanan R fles &)

Directornte Oeneral Anunm ifles
Milllong = 13y

~

N/T-1/242/99 | Friny 0y

List 'A?
Ligt 'n'
L%st.‘n'
List '

List 'r! o . " Ve e

Laligeremn 4t e seimi s 0 L=
!

O u,.AM RIb

———. o 0 it ot w e

1. MJIHI.M"V OF Helue AlMfalrn letter Mo, 22012/10/97-Pr ,V
dated 12 May 99 and te 11, 22003/ /9010y dn‘@d 09 gaual un
regording discontinuarlon of the Special, Duty. Al]owanm)n Gire
fiwd harewlth Fenp Imwvnmny el don plesu,

4

?: Ay ner Mlnlnnv ] t;]hljv@ o lptfer”‘ (-v]\/ ”Hlll‘“‘/f"”ll
off Aunom RIFLtn ure mot enhllled Byyees | ulxhuty M owmngnn T

i ad ey Y i sinmasprmien swrbdwend ¥ .m ]
3. Fins il0a/ndta are pequested to-take actjon accordingly.
4, However, this Do, Ls in teuch with Hinistry for

restoration of the ontitlement of ShA o Civitian Boployees
of hgsam RLL1lrs, out come of which®will b fik lnated snparately.

. ‘_.(w\'\r"/\y
. (/

( ns I?:wm!; )

L Col
: mn)y _
Copy to Lor NC hgsam Rifles

y 1yt i .
List 'D for Info please,

General Secretary
Assam Rifles(Civil) Mamployees
Agsociation ’
Shillong -~ 13

‘::mst’:‘v'e'-l "W
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‘In The Central Administrative Tribunal
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~ ORDER SHEET
APPLICATION NO. 2 2\7 ‘77 OF 199

Applic:x.xft'(i)“J .__‘ \CJ [/ué‘z{;v /)’A,' /(z;t PN @7@/1
Q.o OVA N

Respondent(s) :M_ODV g ﬂ,\p(_‘w eEd O '
JTApA b f

~Qe .l -
Advocate for Applicant(s) M.

PN P
/ .

nioo . :
' w oo sfdvocate for Respoadent(s)

PR

ion h3s been submitted

—'—"'.,.q-—-—"“——-
The applicati
ed for

gt - 3,8.99
‘ o by 25 applicants. They have pray
permission to file this single applica=
under the provisidn of Rule 4(5) (a)
ninistrative Tribunal

LIS annd counael

tion
of the contral
ydlen L

pormdusslon ;) «Jx.fun\;ul ny

!

|

|

3

\ : ' (l'):(nuuh“_ o)
of both plaoes.

prayed £ors.

Il .
" peruscd the 3p

<«

plication. Heard

Application is

‘, l, e : sounsel for both sides.
2 'S ,*‘;‘{/ ' " \ admitted. Issue notice on the re_spondem;s
' !-,‘1'[' . by registcred poste. List on 2-9-99 for '
Co \\T"‘;.,\ . 4.17‘{": ‘ written statement and.‘ further’ orderse
! “\'c::ﬁ'\;“,(f% Mr.JoLsSarkax Learned counsel £oT the
i applicant prays £or an interim '\order.
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he Registry Order of the Tribunal

Issue notice to show cause as Lo HE

why intocim order #hall mot be granted | ¥ »l

as prayed fore List on 2-9-99 for orders. 3

In the meantime the resjondents are

_di:ec\:éd to keep in abeyance the

op:ration of the order dated. 9-7-90,
L6efi=0D, 12-10-98, 22-9-93, 17=5-73 and
12-5-99, Annexure a,7.9.1o.11,12.~t=111
Jisposal Of tly. show causes "
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH:GUVHATI .S

o
=
=
@
’_
=z
£
=
£
—
Q
&)
=
)
=
=
&
3
N
B
T

““y ""/ 2 PpL ICANTS

vVeérsus,
T B o‘ . Respondents,

FOR THE ~PPLICANI (S) /%/ /Q k. %/VMM/

ADVOCATE

" Union of India &ors . .

FOR THE KESPONDENT (S) C / S.C .

--...-.—-—n——-—--u-m——--——--——.-——-u—-_-_—-_—n—-—-———n—--——n—-

e

19!103200g Present : Hon'ble Mr.Justice D.N.
‘ " .Chowdhury, Vice=Chairman.

Heard Mr.Bo.K. Sharma; learned

{ counsel for the:applicants.
Application is admitted.' Issue-
} usual ‘notice. - Call for the records,
; Issue notice to the respondents
{to show cause as to why an interim

" order as prayed for shall not be’
:granted. Returnable by four weeks.

& Nbanwhlle, the operation of

§ the - impugned communications dated

*9 7.98 issued by the Ministry of Home
Affairs, New Delh_l, dated 18.8,98

% jssusd by the ‘Respondent No.3, ‘dated
112,10.98, 22,9.98,,'17.5.99 and
:the returnable date..

List on 29.11.00 for wrltten A
ystatement and furthgr‘orders.
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